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and cheap medical system and medicines
of West Germaoy in India. This establish-
‘ment has been requesting the Government
to accord its recognition to this pew and
fifth ranking scientific medical system of
electropathy. The hon. Minster of Health
and Famtly We:fare, Goveroment of India
has alrcady issued directives for the for-
mation of a sub-commitiee of experts to
examine whether this system is sclentific
and cffective, An earlv decision of the
Goverament in this regard may prove
beneficial and useful for crores of poor
patients,

So, I would request the hon, M:'nister
of Health and Family Welfare, Govern.
mept of India to grant an early recog-
pition to this system of medicine so that
the people of this country may get bepefit
of the cheap and cffective medicines,

(vil) Demand for setting guoidelines fer
checking the quality of blood dona-
ted to tht Blood Banks.

[English]

SHRI VIJAY N. PATIL (Erandol):
Most blood banks 1o India do not conduct
the Elize test for detecting AID and
Hepatitis ‘B before supplying blood to
needy patients, Some blood banks send
random samples to the Institute of Viro-
logy and other allied institutes to test
blood for infectious dis~ases. However,
by the time results come, the blcod is
often administered to a patient, It has
been observed that b'ood banks get blood
mostly from sick beggars and drug addicts.
As a result, blood of very poor quality
and low count of haemglobin with e'ery
danger of infection 15 admnistered to
needy paticnots.

The Health Mioistry must set gulde-
lines for checking blood donated to blood
baoks. The poor qualiy and infectious
blood must be eliminated from blood
banks. The test ought to be conducted
on the blood of professiona: donor before
being accepted by the blood banks
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DISCUSSION UNDER RULE 193

12.15-1/2 hrs,

Atrocities oo Harijans and Adivasis
in differeat Parts of the Country—
Contd.

MK. DEPUILY-SPEAKER : We will
go to the next item of today’s list of
business. Now, we will take up further
discussion on the atrocitles on Harijans &
Adivasis in different parts of the country
raised by Shri Balwaot Singh Ramoowalia
on the 2nd August, 1988. The time allo-
tted for this item was only two hours.
But we have already taken 5 hours and 6
minutes, Now. 1 would lhike to know the
sense of the House whether we caa extend
the time of the discussion for this subject,

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTRY OF
STATE IN THE PRIME MINISTERS
OFFICE (SHRIMATI SHEILA
DIKSHIT) : We can extend the discussion
for this subject by two hours. Now, new
incidents have taken place and the hon.
Members have been agitated over the
incident. 30, we can cxtcad the time
by another two hours,

MR DEPUTY-SPEAKER ¢ I think
the Hou-e may accept it, Now, we are
extending the time for discussion on this
subject by two hours. [ would request the
Members to be brief in their submissions.
They can mention the points for conside-
ratian, 1n their submissionrs

SHR1 THAMPAN THOMAS (Move-
I'kara) : The Home Minister went 10 the
spot where the killngs took place. I
would request him kindly to make a
statement. The wcident took place in
Jebanabad Drstrict. 1 would like the hoa.
Home Mioister to make a statemert.

SHRIMATI SHEILA DIKSHIT : The
Home Minister will come and inter-
vene in the discussion.
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SHRI BASUDEB ACHARIA (Ban-
kura) : But he should make a statement.
He was there in Jebanabad the day before
vesterday.

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : 1 also
went there.

SHRI THAMPAN THOMAS : Then
we are very much ipterested to know
about the incident that took place in
Jehanabad District.

MR. DEPUTY-SPEAKER : Already
the Mipister of State in the Ministry of
Parliamentary Affairs has caid that the
Home Minister will make a Statement.

SHRI THAMPAN THOMAS: When ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : He is now
in the othcr House,

MR. DEPUTY.SPEAKER : Mr.
Mahabir Prasad Yadav to continue his
speech.

SHRI MAHABIR PRASAD
YADAV (Madhepura) : Mr. Deputy-
Speaker, 1 began my dissussion ti e other
day by saying that the problems solved
create new problems. Afier 40 years of
Independence new problems bave come
up. The Government is not only for the
non-Harjans or Harijans. they must be
the Government of the people, for the
people and by the people, It 1s not a
fact that atrocities are committed only on
Harijans. Sometimes the auocities are
commitied also on non-Hatijans. 1 bave
bheard cvery Mecmber speahing here, All
Members have not yet decided how ernd
where atrocities are committed and by
whom they are commutted.

Sir. B'har is & fertile field not for free
ideas. but for free casteism. There the
problems are quite serious. About 18
Harijaps bave been ki''ed in Jehapabad,
Government is so much particular and
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Members are also very particular, but
when 41 Rajputs were killed at Dalel
Chek in Aurangabad District, no notice
was taken thereof, and that problem was
not taken notice of seriously, and such
ghastly killings are going on, I would
like to draw the attention of the Home
Minister that the problem should be exa-
mipned by the Committee of the Members
of the House in totallty, not in part, We
have to see the problems in totality, “At-
orcity’ does not mean simply 'killines” or
‘murders’, Autrocities may be in different
forms. You can imagine the anguish,
the anxiety of non-Harijans when the
Harijans or the tribals grab their land. I
can give you several examples. 300-500
bighas of land of non-Harijans have been
grabbed by the Harijans and tribals and
there the Government fs silent, and doing
pothing. Will {he Government ta e notice
thereof 7 1 can give ycu one example,
It is not a fact that atrocities are commi-
tted on'y on Harljans. there are so many
por.-Harijans who are suffering on this
account and let it be inquired into by a
Committee of this sugust House. Has the
august House ever come to the conclusion
that all the non-Harijans have combined
and conspired to commit atrccities on
Harijans ? The answer is ‘No' it is not
a fact that all the non-Harijans have
combined and corspired to commit
atrocities obn Harijans' Harijans
are not the only children of God and
non-Harijans are not the cn y children of
Satan. Ther: are good and tad elements
In every caste. [Every caste is a bi.nd of
goodness and badress. No onc can say
that any ca<te is only bad and any caste
is only good Goodness avd badopess
prevail everywhere and we have 1o take
notice /n that way. I am giving you one
example. 1 will say that atrocities are
also committed ¢cn non-Harijans. Suppose
there are reservations for the Harijans,
very good, they are downtrodden  they
should be given reservation, in service. |
do not object to the reservations for the
Harijans But when a jun or officer ¥
made senior op the ground of reservation,
then the former senior officer becomes
demoralised, So. can it not be considered
in that way authicrny why the senior
officer is made to bow down b.forc the
junior officer later on ?
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SHRI RAMSWAROOP RAM: You
are opposing reservations 7

SHRI MAHABIR PRASAD YADAV :
I am supporting reservations, to not opp-
siog but , (Interruptions), Please let me
bave my Say. (Interruptions), Let me
have my sa¥ (Interruprions), .

-

MR, DEPUTY SPEAKER ; Pieass,
Ordecr.

SHRI MAHABIR PRASAD YADAV :
Mr. Depury-Speaker, Sir, 1 do not oppose
the reservatiop tor the Harjjans by the
Government, But [ am bringiog to the
notice of the Government that this 1s
causing m=ntai torture, Mental tension to
pon-Harijans where the junior Harljan
civil servant goes up to the higher position
on account of (s reseivalion poicy. |
do pot oppose this. What I am 1eiling 13,
it causes demoralisanon and meotal
teasion, And. therelore it 15 in a way,
the atrocity on the pon-Harijans,

Take another example, When any
Harijan or tribal takes possession of the
jand of the non-Harijans by force, what
is the Government doicg ? Why 1s the
Government sitting 1d'e 7 Is it a Const-
tu.ional provision 7 1 can quote hundreds
of examples where the lands of pon-Hari-
jans have beco grabbed by Harijans. It
1s a fact which must b2 taken notice of
It 1s a fact that certain Hamnjans, i8, 19,
or 20 bave been killed in Jehanahad.
Bibar, But why is police pot taken ot
k:llipgs and murders 1n Motihan West,
Khagaria, Mongbyr Bhagalpur and
Rohtas districis. Thousands have bees
kiled there. 1 will oot say, who is at
fault but 1t 15 the Goveroment which has
to examine it. There are problems which
should be examined 10 totali'y not in part.
It should be examiped thoroughly. Rape
was committed in Paradia village of Bho-
galpur duisirict. 9 peopie bave been kilied
in Moaghyr disirict, Non-Harijans bave
been kilied. In Khagaria, there bave been
killings, Why did 1the Goveroment pet
take notice of that. It is not corrects to
say that only the Harijans bear the atro-
clties. It 1s the commitied policy of the
Goverrment to prolect everybody. The
atrocity probleams should be examined mn
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totality, not im part. When 41 Rajputs
were killed in Dalel Chak in Aurangabad
district of B'har, why did the Guvernment
not take notice of t 7 Is » not a fact
that 41 Rajputs were killed. 1 never
obiect to the Constitu'ional provision that
Harijans should get reservation. [ do not
object to it. But, [ simply mean, where-
ver the atrocities are there, let that bhe
examioed thorough y. Power and justice
must be brought together so that whatever
is just must be powerful and whatever 13
powerful must be just. Power should
always be mingled with justice. If justice
15 injected in politics. 1t is very good.
But if politics 1s injected in justice, it is
very bad, I simply say that politics and
justice should go topether, never separa-
tely. Everywhere justice should be given
to every one. The Honorable Members of
Opposinon and ruling Party, forget those
days, when the particular caste was the
vote bank for a parucula: Party. You
have seen 10 Ailahabad that Kashi Ram
got equal pumber of votes as Supil
Shastri. We have to take notice of trat,
Harijan, say that nothung bas beea doae
for them, Harrans say that pothing has
been dope for them. They are getting
their education free. Toey are geuting
reservation in service Even the m.nori-
ties say that pothing has been dope for
them. Mr. G 5. Rajhans was ‘ralking
about land reforms. Hariians are not
gett.ng land. It s not oniy the problem
of baves and have pots. The problem is
psychological. The prob ems have been
caused by three rhings. superiority com-
plex, infertority complex and defects n
Government laws.

SHRI THAMPAN THOMAS : Is t
your policy ?

SHRI MAHABIR PRASAD YADAV:
What the Governmeant 1s doing 7 Wil the
House agree that there should be nationa-
hisatiop of land? What 1s the advantage
for the land owners? It a landowner
has got 50 acres of iand, he has not that
living atanvard as a pawowala 10 an wiban
arca. Let there be equal opportunity for
land-owaers, Harijans aod nop-Harijans.
A man 1s ready to take a service n the
Government by selhing bis land, It is the
conuition of landowner that he is ready 19
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part with bis land in order to get a service
and everybody says that nothing has been
done for the Harjans and the minonittes
as if this country only belongs to the
Harijans and minorities and non-Harijans
and other people are out of this country,
Let everything be done in proper perspec-
tive and justice be done for all, for mino-
rities and for Haryans and tor a |

SHRI AMAR ROYPRADHAN
(Cooch Behar) : Is it the Congress pol-
icy ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): Itis Indi-
vidual opinion,

SHRI MAHABIR PRASAD YA-
DAV : I was saying that Hariians shou.d
be given priority in matters of service.

How atrocity 1s commitied on Hari-
jans, I shall give you ope example, Theie
was one Harygan BDO., He was saying
that Uppar Aasman, Neeche Paswan, aur
beech mein Kor Nahin.

[ Translation]

1 cite on: or two more examples,

{English;

Are the Harijans not commiiiing atro-
cities on non-Hanjans ? What is the
condition of Haryans? 1 am givng Yyou
one example how non-Harnjan gets atro-
cities from the bands of Harjans.

SHRI THAMPAN THCMAS : You
are championing Shankaracharyad.

SHRI MAHABIR PRASAD YA-
DAYV : Three BDOs were transferred. All
these BDOs should bave been relieved at
a time. But, two non-Hariians were relie.
ved at one time sod ope Hariian BDO
was retained for ten months. One non-
Harijans BDO applied for retention for
a monith to get his daughter married. He
was pot given tme, But two other non-
‘Harijan BDOs were relieved at once but
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the Harijan BDO was retained by the
Harijan PM for ten months. Whenp it was
brought to the notice of the Chief Secret-
ary, thep that BDO was rchioved.

I am giving you this example tosee
things in total perspective. (Interruptions)
They should be seen in proper perspective
taking into consideration/all the people
living in India or in Bihar,. (Interruptions)
In a democratic form of Government,
there should be healtby discussion on
various matters. Certamnly, people will
have 10 express themse'ves-express their
views. But at the same time, they have
to express their views in a constructive,
healthy and democratic maoner so that
all the differences will be ironed out and
unity will prevadl, Even the Qpposition
1s & part of our democratic system and
is expected to function in a constructive
way,

I would like to add one last sentence.
Let everyone of us work for social
harmony, | eam pained to say that at
present there 15 no social barmony in
Bibar.

That is the tragedy. In Bibar, there
is caste feeling; there is a casic war going
on at present. 1 will bring it to the not-
ice of the hon. Home Minister that If at
all the matter is going to be looked into
and irvestigated, it should be dope in to-
ta ity, in 8 thorough maooer and in true
spirit and 10 a complete and comprehen-
sive form,

With these words, 1 conclude,

SHRI1 AMAR ROYPRADHAN
(Cooch Behar) : Mr. Deputy-Speaker, Sir,
the Jebanabad incldent took place first on
the 16th of June. Within the span of two
months again there was another incldent.
In the first incident, 17 Hanjans were
kitled. That was a ghastly murder which
happened in the dead of night. Again,
withio the span of two months, another
such occurrence has happened. In the
second occurrence, 1! Harijans were mur-
dered. Definitely, this 18 a serious thing.
Sir, I would like to point out that Bihar
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is a caste-prone area, that too the Jehana-
bad District, Has any measure been taken
in this regard.? These incidents were re-
voried in the Pres. What 1s the Govern-
-mepnt doing there ? 1 do not know whether
any Government is fuoctioning there or not.
I do not know whether the Bhagwat Jha
Azad Mimmistry is in Patna alone or else-
where. I would like to pose this question
to this Government.

Sir, we are going on discussiog this
subject since 1947 onwards. I dont have
the exect figures with me now. Butl
thiok so many times we have discussed
this subject 10 this House The bon. Munis-
ter 1s here. The non. Minister bas also
made a statement. It was just hke a phi-
losopher's-and social reformer’s We know
that, In Pre-Icdependence . eriod, the soci-
al reformer also made comments on this
issue, In this country, long long axo, the
great Sa/nt Swam Vivekanaoda said :

* On Indians' Do not forget that
those down'rodden peep'e, those
poor people are your brothers.
Those cobblers and scaveogers
are your blood and your kith and
kin,"”

Sir, who cares for his teachinys now ?
Gurudev Rablodranath Tagore said in
his poem :

““Paschate felicha jare sc tomare paschate
taniche’

It means ; If you go ahcad by throw-
ing awey the downtrodden people, you
cannot make progress Those downtrod-
den people w:il pull you back. Mabatma
Gandhi also spoke so many things about
this. But who cares for those teachings ?
Is the Government really serious about
this matter 7 I would hke to ask this
question. Are you serious fo solve the
problems of Haryans and Girjjans ? [
think the Government 1s oot so serious
because these problums are there 1o our
country for a long time.

Here is a Report of the Commussioner
for Scheduled Castes and Scheduled Tri-
bes. This :s the Seventh and the lastest
Report. If you go through this Report,
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you wlll find tbat there are some problems
for which atrocities are going on. They
are ; land reform—aistribution of land to
the landless; landless agricullural labouarers
and their *wages; the problem of social
forestry; and Job reservation and anti-
Teservation

Just new, the Hon. Member spoke—1I
know he belongs to the ruling party bere.
Wkat 1s his version abof reservation and
ant,-reservaticn 7 What is his  version

‘about land reforms? I do not know.

But toe consfitutional provision 1s there.
I do not know whether he has gone thro-
ugh i1t or not The proolem of reservat-
ton apd anti-reservit'on has come to parti-
cular stage 1n the State of Gujarat.
(Interruptions)

RAO BIRENDRA SINGH (Mahend-
ragarh) : But 1n Jebanabad, it is the extre-
mists who are reported to have killed.
(Interruptions)

SHRI AMAR ROYPRADHAN : No,
No I am coming to that pomnt. You can-
not deny 1t. You will be astonished to
know this.

I thr k. the hon. Minrster will reply
that land reforms has been done. But what
Is the report ? You will be astonisked to
learn about wbat happened there. About
11,200 hectares of land has yet to be
settied 1n Jehanabad and 8,000 hectares in
Gaya district. No land reform has been
dope. That 1a the main problem. If at
ail, the Harjans and Girijans bave got
right to land. no land 1s allotted to them.
It may be in paper only. But practically
this 1s not so (Interruptions)

RAO BIRENODRA SINGH : Then
why should extremists kill Haryaos ?

SHRI AMAR ROYPRADHAN - It is
not because of extremists You can go
tbrough tbe report, you wall ind thar it
is pot so. It 1s because of this Govern-
ment’s attitude.

Op the other side., Shrimati Bibha
Goswami raised a point about atrocities
on the Girijans of Tripura and rape on
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the adivasi women. At that time, they
protested and some Members on that side
also protested. 1 think, you will not deny
this report in the ‘Sunday’. I think. you
are very much hobnobbing with this Tri-
pura Upajati Sangh (TUJS). It is reported
there. I do not want to mention that it is
the Forward Biock's opinion or it is the
CPM's opinion or Left Front's opinion.
But it is sald that there is a coahltion
Ministry with TUJS baving alliaoce,
(Interruptions)

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : I want to know
one thing. Does this report contaln a re-
ference 10 the fact that DM of Gaya has
already wistr buted 35,000 acres ot land 7
(Interruptions)

SHRI AMAR ROYPRADHAN::
Whatever it 1s. It is reported in the Amrit
Bazar Patrika ot 19,6.1988 ( Interruptions)

Land was not distributed properly.
(Interruptions)
SHRI SATYENDRA NARAYAN

SINHA : The District Magistrate of Gaya
distributed 35,000 acres of land to the
iandless people in the district of Gaya 1o
the presence of the then Chief Minisier on
the 14th November, 1987, ([Interruptions)

SHRI THAMPAN THOMAS : 1
woald like to know whether those lands
are with the Harijans or Girijans or with
whom. (Interruptions)

SHRI BASUDEB ACHARIA : I
would like to know whether actually they
were allowed to take possession of the
land or not. That is the question.
(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : On ths
particular question, in both the Houses
we bhave replied and we have said that
facts stated in the paper are not correct
and invest:gation was being made. It was
given in the Tripura Assembly also. Sol
will bumbly request the hcn. Member .,
{Interruptions)
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SHRI AMAR ROYPRADHAN : You
should go through the Report first,

SHRI SONTOSH MOHAN DEV :1
bave gone through the Report. I will re-
quest the Hon. Member pot toguote
that. .

SHRI BASUDEB ACHARIA : This
is the statement of Shyamacharan Tripura.
It 1s bis statcment that the hon. Member
is referring to

SHRI AMAR ROYPRADHAN : You
may deny it. But it 1s there. It says :

‘*Shvamacharan Tripura's state-
ment that 18 tribal women have
been raped, was supported by a
detarled report oo the imcidents
submitted to the party chief by
the milnant students wing of the
TUJS, the Tribal Students Feder-
ation (TSF). A four-member TSF
delegation bad recorded the
statements of the ‘rape victums’
at Hatimara, the nearest village
with a road head from Ujaomai-
dan".

Have you got the guts to file a suit
against this newspaper, Sunday n which
it was published in 1ts 26 June to 20d July
1988 edition 7 Now you are saying that
you have protested.

Now I will reter to the statenent of
the hon. Minister Mrs. Bajpai about the
position of the reservation. This statement
was circulated by the hon. Mioister to the
Scheduled Caste and Scheduled Tribe
Members 1o the meeting with the Prima
Minister.

Even in the Central Government, in
Group A posts, out of a total of 5592:
only 5554 SC and ST officers are there.
What is the percentage? In Group B
posts, out of 76623, only 9041 are SC and
ST people. Of course, In Groun C, It is
almost covered up. Out of 2124377 poste,
they are about 3.9 lavhs. In Group D
only it 18 fully covered up where sweepcrs
and scavangers are there, Out of 1199206
posts, they are 398665,
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But what about the Banking and other
public sector undertakings ? There, in
Group A it is only 8%. in Group B it is
only 10%. in Group C it 1s 14.23% acd in
Group D itis 19 36%,. Only in Group D
it is covered up Why is this the posi-
tion ?

After 26th January 1950, in this long
period, you are not able to cover up the
quota. There is a huge backlog. You
never tried to fill up this backlog. And
now the crime his gone up.

Just pow we have heard a Member
from your Pacty who was saying about
the same thing. The atrocities and riots
are go'ng on in that particular area of
Gujarat. Havc you considere] all these
things ? T th:nk never. Never did you
take note of it. You pgive only some
lectures here just lhke the salots and
rhilosophers  We shall have to speak so
Harijans and Ginjans going to ther fields
and contact:ng them in order 1o find out
as to how to sol've their problems,

Have »you gone through the SC
Commissioner’s Report ? How much
have you developed the SC and ST
communities, is given here. 1t s not my
report, it is vour reoort. It 1s the 7th
Report of the SC Commissioner, Ino this
Report it is clearly s'ated on Page 43,
Para 5.9 :

*The Commis-ion 1s of the firm
view that the progress in poverty
al evigtion programimes has npot
at all been commensurate with
the invetments. There has heen
no aftemp. to sirengthen the
machinery for follow-up, monitor-
ing and evaluat on. Consequently
the ecoromic conditon of the
SC does pot appear to have
undergore any perceptible chan-

.

ge™.

So nothing has beco doae for schedul-
ed castes and scheduled tnibes, This s
what your officiul report says. Further |
quote :

*‘The Commission strongly re-
commends that IRDP should
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undergo a thorough overhaul as
minor changes so far contempla-
ted would not simply do.”

On page 46 the Commission’s report
further says :

“It would thus appear that
several of the Central Ministries
and the departments have not
made serious efforts for monitor-
ing the Central programmes of
devc'opment of the scheduled
castes and scheduled tribes. The
Comwiss:on would accordingly
recommend that all Ministries
may be called upon to indicate
clearly the programmes under-
taken by them for the welfare
and development of the scheduled
castes and scheduled tribes in a
separate chapter of their annual
reports.”

Not a single Ministry excepting your
Department or the Department of Agri-
culture has done 1t, No other Department
has done u. Why has no action been
taken against them ? Su you are agaiost
the development of Harnjans and Girijans.
Their condition has not improved. Let us
all be united to solve this problem of the
poor people.

[Translation)

SHRI RAMSWAROOP RAM (Gaya):
Mr. Deputy Speaker, Sir. the august
House 18 today discussing & very sensuive
subjecr. tha’ of atrocities cn the Harijans
and Advasis On 16th Jupe, arroclties
were committed op the harijans at Nonbhi
and Nagma. 19 Harjan< were kilted in it,
The wounds of this .ncident had not yet
bealed when another .ncident of this kind
occurred again some 3 kilometres away
from Nonhi and Nagma. We cannot bold
the Government responsible for it and
say that it was failure on the part of the
Goveroment because such incldents are
the products of society. They are the
products of fremzy of our caste based
sociely and uatil such rendencies exist,
regardless of whichever Government 1s in
power, this will contipue. During the
Japata Rule, a similar incident occurred at
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Belchi although the Janata was, in power
in the State of Bihar as well. The Harij-
ans bad to suffer atrocities at that nime
also and 11 of them were burnt alive,
Therefore, I want to submit that until
thero is a change in the attitude of the
people thimselves, such Incidents will
continue to occur regardless of whichever
Government is in power, whether the Lok
Dal or the Janata or the C.P.M. we arc
thankful to the Hon. Prime Minister for
sending Buta Singhji and the hon. Minis-
ter of Weltare Dr. Bajpai to these places
immediately. I was also a member of that
team and I saw that there was no political
issuec involved in it. If we make it a
political issue this discussion will not leaJ
us anywhere. Time has been allotted for
discussion on this subject in this august
House so that we can sit together and 1ry
to find a solution to it. If we makeita
political issue this marter will be blown
up upneccessarily. We have to  consider
as to how to take the 25 crores harijans
and adivasis into confidence and this 135 a
matter of serious concern. The isvue is
not to find out who 15 at fault. 1 want to
submit to the hon. Minister of Home
Affsirs and hon. Minister of Welfare that
reservation in promotion and recruitment
should be carried as it being doce today
but tbey should also assure ihe harnjans
of tbis country in the House that even if
the harijans have to stay hungry in their
huts, they are safe. We require such aan
assurance because the harijans apprehend
today whether they wil! survive or pot,
What is the history behind the massacre
at Nagma and Nonhi. People were killed
at Damoa Khargi as well and what is the
reasop behind such conflicts ? 1 think that
itis the prodeer of our caste baced
society where frenzy of casteism 18 at its
pinnacle because our society i8 patronising
it.

The bon. Chief Minister visited Na,ma
and Nonhi on the 18th and made the
following three announcements (1) that
the gun licences of licence holders would
be scized: (2) that punitive tax~s wou'd
be imposed and (3) that the disputed land
would be distributed. But when I enquired
from the hon. Chief Minister {n this
regard he said the same thing which has
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been stated by Dr. Bajapi also, that.no
action has been taken there so far. Will
this not boost the morale of those crimi-
pals 7 Will they not feel sale ? Who. are
the persons involved in this incident ?
Ramashish Yadav, Rajdev Yadav, Kapil
Yadav were behind thls incident.” These..
persons had been behind several other
incidents as well and it is strange that the
Police Force could not arrest these 7
persons. When the assailants were assault-
ing the harijans, people were saying that
19 harljans have been massacred at Nagma
and Nonhi and they will not hesitate to
kill more harijans and that is what has
madé them so daring. This pots a big
question mark on the ipeffectiveness of
Bibar Government and our society. This
Is the mos: serious issue today.

The Hon. Prime Minister has expres-
sed his concern in this matter. Io his
address to the nation from the ramparts
of the bistoric Red Fort, he expressed his
concern regarding the excesses in Jlehana-
bad, and about ensuring the safety of
harijans and girijans. It is certainly a
matter of sericus concern but I can see
how much interest the Opposition parties
are taking in this matter, Does the Oppo-
sition consist of oonly 3 Members 7 I think
you 3o not have the time to share our pain
but you have ample time to make poliical
capital out of every issue where is the
Opposition today. Where is hon. Prof.
Dandavateji who is constantly drawiog the
attention of the House. on every petty
issue. (Inte: puptions)

Shri Ram Bhahadurji you too do not
have words to submit regarding the at-
rocities on harijans.

SHRI THAMPAN THOMAS : The
Hoo. Prime Minister have cooked up
details.

SHRI RAMSWAROOP RAM : Had
it been cooked up it would not have been
satd from the ramparts of the Red Fort.
(Interruptions) . Mr. Deputy Speaker,
Sir, I hail from that area only. Whenever
such incidents occur, the 1.P.F. or the
Nazxalitics or some other such group are
blamed but 1 want to submit that they
are bardened criminals and they should
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‘be considered as such, They skould never
bide uader politicsl cover. If these people

y had a leftist thinking they would never
heve killed harijans. 1 want to ask whe-
ther 50 year old Birjudas, 8 year old
Sanjay and 5 year o)d Ranjit, were all
paxalitos 7 How can killers of such peoply
have any political ideoclogy ? They can
only be criminals,

13.66 Wrs.

Even if incidents of dacoity occur in
that area people say that naxalites are
bekind it. The real criminals are hidden
bebind such cover During our tour of
the affected areas, the harijans wanted to
know whether we could ensure their safety
in future. We bhave left this question to
you. I was also present there. There can be
3 reasons behind current state of affairs,
The firat can be that the deprived sections
were assured of getting land they mever
used to make such demands earlier. Late
Prime Minister Shrimati Indira Gandhi
bad stited in 1975 that land reforms and
Minijdiuom Wages will be implemented be-
sildes liberating the bonded labour. This
reached évery village of the country and
consequently a new awarcpess was created
smbog these peeple and they became
aware of their rights. There are several
other reasons behind the atroc.ties on
harijans. The distribution of Government
land and of sarpius land among the land-
lesy Schieduled Castes and Scheduled
Tribes also resulted In disputes. The
oppusition never mentioned land reforms
or minimum wages It is ooly the Cong-
rets Government which has implemented
them. The Opposition never did anything
......... (Inmterruptions) . . when hon,
Shri Dandavate was the Minister, land
reform programmes were initiated under
NREP gand RIEGP... (Interruptions)
Mr, Deputy Speaker, Sir, my considerable
time bas been wasied because of interrup.
tions #nd therefore, lot me make my sub-
mission As regards surplus land being
distributed to the Scheduled Castes and
Tribgs, dicficulties arose in giving them
postemsion. How tmuch was the minimum
wagds fixed by the Government. Not even
1/2 kg, of fuodgrains worth of wages was
belty given. Bven the grains were of a
very @oafso variely. The people said that
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they would not accept less than what has
been fixed by Government. This led to
disputes. Thirdly, the harijans &nd
adivasis have become aware of their cobs-
titutional rights today. Today, in evéry
village at least 5 or 10 harijans are literate
and they get aware of the Government
Programmes for their welfare through the
mass-media or the newspapers. If we view
the Nagma-Nonbi and Damunba-Khagri,
incident, there arc three or four reasons
behind it. But the dispute is not on wages.
At Nagma-Nonhl one Rajpandan Singh
was involved once in a dispute regarding
wages, Disputes in this regard are thus
non-existent. I have been told that if is
the handiwork of bardened criminals and
it should be viewed in that way. The hon.
Chief Minister did not get the licénsed
and onlicensed weapons confiscated and
I cannot say anothing 1n this matter. In
Jahanabad and Gaya land reforms are
being implemented and people are aware
of them and as a result this kind of
thinking is slowly being  suppressed.
Consequently, the police there has also
become ineffective and uscless.

SHRIMATI MANORAMA SINGH
(Banka) : They have become weak.

SHRI RAMSWAROOP RAM: I
would say uszless and not weak because
they appear to be dauntiess but actually
they have become the tools in the hands
of the land lobby. If any bharljan is
arrested under Rule 107, then the name of
the sub-tnpector should also be included
who picks bhim vp at 200 A M. and such
other odd hours and puts hian behind
bars. And these very sub-inspectors,
celebrate with those who are behind the
massacre of harijans, How can the
harijans feel safe? They are very scared
and refase to divulge facts. Still we came
across several pertons who are very dis-
pleased with the DS P, of Jabanabad and
the sub-inspector of Kakor thana. They
say that it is on account of these two
officers that the criminals are getting
protection. Hare Ram is one of the
criminals and anotber's is Ramsheesh,
Later is brother ip law of the former.
Hare Ram runs a country made liquor and
hootch dmtitlary. D.S.P, Rajden Singh is
in collusion with him, takes money from



403 Diseussion under

[Shri Ramswaroop Ram]

him and provides him protection in return-
I was thinking why immediate assistance
could not be provided to those harijans
who were being assaulted only 3 or 4
kms. away from the police station. The
Police station. The Police is in collusion
with both the land lobby and the criminals
and therefore there should be a change
from top to the bottom. As regards the
Collector, it is being said that if a barljan
Collector is posted in a harijan dominated
arca. such operation can be controlled
but ino Jahanabad district the Collector is
a harijan. Who after all is going to ensure
the safety of harijans if itis not being
done under a harljan District Magistrate.
We have requested the hon. Home Minis-
ter and the Chief Minister to suspend
both the Collector and the S_P. as both
of them are ineffective Anp incident of this
short takes place only 5 kms away and
the entire district administration fails to
check it. A report io this regard was later
submitted to the Chief Minister by the
S.P. and the Dustrict offizvia'ls. The State
Government is A failure because the crimi-
nals are able to get away with their deecds
in spite of a large police force and the
DG, DIG, SP and DSPs efc. It is very
uofortunate. Where was the administration
at that time ? In the Seventh Report the
Commisslon on Scheduled Castes and
Scheduled Tribes has provided the names
of sensitive districts in the country. In
Bihar, Patra, Nalanda, Rohtas, Bhojpur,
Gaya, Vaishali, Samastipur, Jahanabad,
Bhagaipur Begusarai, and Ranchi are
very sensitive districts so far as atrociiies
oo barijans and girijans is concerned.
Why csnpot the police force be modernised
there ? Can't they run the administration
in a new way ? Can’t special courts be
set up in these s:nsitive districts to punish
those who commit atrocities on Harijans ?
We see that a large number of cases are
pending in high courts, district
courts and lower courts. Some of them
are pending for the last ten years or
twenty years, Meanwhile the criminals
are free and they regularly commit crimes.
Special courts should, therefore, be set up
at the earhest in all the sensitive districts
of India, where atrocities are committed
on harijans and girijans, so that criminais
can be punished. :
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The District Magistrate and the S.P.
of that district should be held responsible
where such incident occurs, Besides, land
reforms should also be implemented
strictly. We often talk of imposing com-
munity tax. You may be aware that for
four hours the shooting spree went on in
that village, but not a single person of
high cast came to their rescue. Women
were raped and such horrible things
were done which cannot be
told in this House. But no one came to
their rescue. Until collective
fine is imposed on them, po cone will
come 1o save them, Impose a fine of Rs.
1000 on the holder of one bigha land and
Rs. 2000 on the holder of two bigha land.
Impose the tax of Rs. one thousand per
bigha. If this will oot be done, no one
will save the harijans. Tt will go on like
this. Without this harijans cannot be
saved.

The hon. Mipister of Home Affairs
went there and he must have got all the
Information, I have come across a report.
In the Nonhi Village. a Laldas Paswan,
h's wife, five months old daughter Pinki
and 22 year old Karu Mochi were killed.

1 would also like to submit about the
incident of Bihat village 1n Muzaffar-
pur district. Twins were born there in a
harijan’s hoo.e. Some one asked him
what names would he keep ot the new
born. He replied that be would call one
Ram and the other Lakshman The per:on
said that they wers his Gods., Why was
he keeping these namess ? The parents
were then ude only because they had kopr
these names for their sons. They were
asked to call one *Duba’ aud the other
‘Dhudhva’. Such is the condition of our
socie'y.

Tcday we are discussing this in the
House_ But this conflict is not new. It is
going oo for the last five thousand ycars.
This conflict 1s between Manusmiiu and
tbe Constitutron of India. We have to
see whether the Hindu social system in
which we have been living for the past five
thousand years will give us equal oppor-
tunities or not. Shankaracherya treats us
as untouchables. We are not allowed to
enter the Nathdwara and Badrinath tem-
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ples. I would like to ask the Shankara-
charya whether we, the 25 crore harijans
and tribals of India are not believers in
Hindu religlon ? Actually, unless we
adopt Indian Constitution instead ol
Manpusmirit, such incidents will go on
happening. We bave been suppressed for
years in the name of untouchability, reli-
gion and caste., Even today we have to
live on outskrits of the villages. where
there is no drinking water facility for us.
In spite of this we are npationalists. We
have toiled in the villages of India, pro-
duced crops and made the country sclf-
rehiant in foodgreins, So we are nmo less
faithful. But in spite of all this, we are
still exploited,

With these words, through you and
through this august House, I would like to
request the hon. Minister that special
courts should be set up for the summary
trial of cases of atrocities and guilty
should be punished. I am sad about these
incidents, but hope that the Government
will take proper steps for the protection
of harijans and tribals of India,

[English]

MR. DEPUTY SPEAKER : Now Mr.
Basudeb Acharia. Please take five minu-
tes, Please state your points briefly. The
hon. Mcmbers are anxious to histen Lo the
hon. Mintster also. (Interruptions)

SHR! BASUDEB ACHARIA (Ban-
kura): That 18 why we wanted that the
Mimster shou'd make a statement before
the discussion. It would have helped us in
discussing the subject.

When we are discussing the atrocities
on Hanjans, another gruesome incident
has taken place 1n the Damua village, in
the same district of Jehanabad. This shows
bow the State Government of Bihar is
callous, This also shows criminal neglige-
nce on the part of the State Government
of Bihar. The Government of Bibhar has
failed 10 stop the recurrence of these
incidents. The Uovernment has described
the situation as ‘not serious’., The state-
ments made —which appeared in various
newspapers-by the Chief Minister and even
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the Home Minister Mr. Buta Singh seem
to say that the problem is mercly a law
and order one. That is why it is said
that more forces can cope with this situa-
t.on, Maybe to some extent. itis a law
and order problem. But it is not merely
a law and order problem. It is a politi-
cal problem. Itis now being described
as a ‘caste war’ or an ‘inner party clash”
by the different breakaway factions of
Naxalites and extremists, But it 1s oot
a caste war. Itis not an 1oner party
clash of different breakway factions. If
you describe it thus, then you will fail
to go decper and te the bottom of this
problem, The problem is economic, the
problem is political, It is a fact. In the
report, the number of atrocities and cases
pending or disposed of, is mentioned,
From (here, you will get the impression
as if no incident took place in the year
1984, It 1s mentioned io this report as
‘Nit’, as of there was no incident in
1984,

Two years back, about 104 peasants and
agricultural labourers—among them there
were Harijans—were killed when they
were holding a meeting near a rural
library. MNo action was taken against
these culprits, these Police people who
killed innocent persons who wereholding a
meetting. They were demanding an increase
in their wages. They were killed by the
police. Out of 100 agricultural labourers,
a number of them were Harijans. They
were killed by the police in the presence
of SP, but ro action woas taken aegalnst
them.

In the first week of June, three persons
in a village Bhabua near Sasaram in the
broad day-light at 11 O’Clock, when they
were returniog from their farm. wers kilied
brutally by the Bibar Military Police, but
no action was taken against them. The
Chicet Minister announced that a judicial
enquiry Committee would be set up, but,
uptill now, no judicial enquiry Committee
was st up. This is the situation o the
State of Bihar.

As I have stated, this is a poltical
problem; this is not mere a law and order
problem. These agricultural labourers,
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these Harijans, these Adivasis are now
riging from their slumber; they are now
becoming conscious about their rights;
they are being organised and you will see
so many senas formed by landlords in the
rural areas. Though they are declared
illegal, stlll they are operating; they are
having licensed and wunlicensed arms.
Unless this problem is solved, the tension
in the rural areas will prevail io the
true sense of the term,

After 4lst years of Independence, today
also 40 per cent of the land in our coun-
try is in the hands of the 5 per cent of
the people who are not peasants. Unless
you take away this land and distribute it
among the agricultural labourers and
landless peasants, you will not be able
to solve this problem, the problem of
unemployment, the problem of poverty;
this is the crux of the problem. Although
to implement land reform was mentloned
upto the Sixth Five Year Plan, in the Se-
venth Five Year Plan, it was not mention-
ed, as if this land reform has been imple-
mented in our country, as if we bave abo-
lished }andlordism. The feudal system 1
still existing in our country. In Bihar, you
will be surprised to know that land-lords
are having 1000 acres of land, 2000 acres
of Yand, 3000 acres of land. Even 1a this
House also you will find that members
from the ruling party are so bhaving hund.
reds of acres of land,

An incident took place in Jhalumgaon,
in the District of Palamu, in Chota Nag-
pur Subdivision, where 7 persons were
killed, the exploitation has been goiog on
by the monpey-lenders pot only in the
minipng areas but also in the rural areas;
they are at large 0 the rural areas,
Unless you stop all these th ngs, cxploita-
tion by the money-lenders, exploitation
by the zamindars, th's tension will remain.
These atrocities also will go on. You
will pot be able to stop them by sending
more forces, as Shri Buta Singh assured
us as if by sending more forces they wl
be able to cope with this situation. That
means you still fail to realise the crux ot
the problem. You still are ot going to
the bottom of the problem. This is also
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because of the class character of the
Government.

After 41 years of independence, Swami
Agoivesh bad to take a march of Harijems
with him to the Nathdwara
temple and when there was
a question in this House, it was suddenly
angounced by the Madam Minister that
after a long persuasion the tempie was
thrown open. The pext day we saw the
news, how the temple was thrown open.

SHRI VIR SEN (Khurja) : Washed
with milk !

SHRI BASUDEB ACHARIA : Yes,
they were purified. The Government had
to persuade these priests,. When the
Harijans were purified with milk, then
they were allowed. And we have seen
what the Left and Democratic Govern-
ment in Kerala did in Guruvayur temple
where one Harijan boy was employed
there, in the temple It was thrown open
and this Government had to pursue. The
Minister had said, that after a long per-
suasion, after Harijans were being puri.
fied with milk, they were allowed to enter
the temple. Tha! is the situation,

So, uoless the situation Is defused,
unless you implement the minimum wage,
you canoot solve this problem. Even the
minimum wage is Rs. 11/-. I do not know
what is the rationale behind fixing mini-
mum wage at Rs. 11 when even pgricul-
tural labourers get much more than Rs. 1]
io West Bengal, Haryana and Punjab. In
Bibar it s still below Rs, 11 that you have
fixed. Mmmmum wage for the agricultural
labourer is there, but they are not getting
it. Thereis no law eoforcing agency,
The landlords were not paying these
minimum wages to the agricultural labou-
rers, What action has the State Govern-
ment iaken 7 Have you taken up the mat-
ter with the State Government or not ?

. This is the crux of the question. Why

are the land reforms not being im-
plemented In letter and spirit ? Why
has the surplus land not yet been distrl-
buted among the Scheduled Castes and
Scheduled Tribes ? Scheduled tribes have
been displaced from their villages, from
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their land for setting up of isdustrial pro-
jects, but no proper rehabilitation has
yer been dore. They have been displa-
cod up of projects, It has been stated
here in this report,

These are the reasons for the tension.
Unless you go to the bottom of the pro-
blem, unless you implement land reforms,
unless you implement minimum wages for
the agricultural labourers and Harijans
you will not be able to solve this problem,
If you consider it a mere law and order
problem in Bihar, and that by sending
more forces as assured by the Home
Minister Shri Buta Singh, you think that
you will be able to get out of the situation,
you will nevzr be able to solve this prob-
lem, You will never be able to solve
this problem unless you think seriously
about this,

SHRI K.S. RAO (Machilipatnam) :
The subject of atrocities on Hiarijans is
being discussed every year both ip Parlia-
ment as well as 10 almost every State
Legislature and It has become a praciice
to find fault with each other whichever is
the ruling party e‘ther at the Centre or
in the States. But the experience tells
us that no party has proved total sincerity
in rectifylng this situation. Maybe measu-
res have been taken by various Govern-
ments. Even presuming i1hat there are
mistakes in the implementation of various
measures by the Coogress Government,
but the experience tells us that the situa-
tion in much worst In non-Congress
Governments For example, you take
the case of Andhra Pradesh, The Chief
Minister of Andhra Pradesb, who spoke
so much about Harijans and almost wept
at a public platform after seeing their
pathetic situstion and suffering they are
being subjected to for centuries, did not
take action till today 1o the Karamchedu
incident where five people were killed and
18 injured three years back. This indica-
tes that this subject is being used only for
political ends and no sincerity is being
shown by them. Or possibly, this subject
is being used only for getting votes.
This is quite unfortumate. This should
not repeat. Stern measures should neces-
sarily be taken by all the people, And
this subject bas to be discussed above
party lines.

SRAVANA 25, 1910 (SAKA)

Rule 193 40

It is true that for centuries the Hari-
jans have been subjected to insuits,
discrimination and suffering particularly
in rural arcas. The reason belng, it is
said, that 92 per ceot of the Harijans
have been living in rural areas and 89 per
cent of them are either farmers or farm
labour,

The experiences are too many, Sever-
al atrocities are being committed on
Harijans almost everyday in some or the
other part of the country whether there
is Congress Government or non-Congress
Government. Unless all the members in
this House united!y, with one voice, be-
ing out some legis'ation which is so
stringent that it deters people to think
even to commit atrocity, 1 do not think,
the problem is anywhere near solution.

In a way, I do feel that criticism of
cach other on this issuc is better and does
some good, but that does not soive the
problem, Atrociues on Harijans are in-
variably because of their economic depen-
dence and poverty. Even the Government
and officers are belping those who commit
atrocities on Harijans. The present Gove-
roment in Andhra Pradesh claims every-
day that it is for the welfare of Harijans
and 1t is beatipg its drum everyday that
rice is being given to them at Rs. 2/- a
kilo. But it has not done even one act to
infuse confidence in the minds of Harijans
so that they can live with confidence and
security. In my own eonstituency thou-
sands of acres of waste land is there. One
of the ex-Congress 1 egislators was fighting
on behalf of the Harijans so that that land
does not go into the hands of vested inte-
rest but it should be distributed to the
poor Harijans of the local area. But the
State Government has not taken any steps
for the last three years to distribute those
lands among the poor Harijans. On the
contrary, the State Government has filed
cases against the Harijans, making them
go round the courts, making them econo-
mically wrech and depriving them of the
few chips they had, This clearly indicates
that all these politicians who are weaping,
who are shedding tears on the public
platforms, do not have the sincerity of
implemenfing these measurses with full
heart. I only request all the hon. collea-
gues of mine in this House : let us rise
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above the party lines and let as suggest
solutions. Not ocly we should suggest
solutions but et us educate the people
and let us see that this ego built up in the
privileged sections of the society is
reduced.

When we go to the villages, we find
that the same yardstick is not being used
for all the commuaities, particularly for
Harijans and non-Harijans, For example,
if a Harijan were to touch a girl of a prvi-
leged community, it 1s an extremely serious
offence which cannot be tolerated. It
will be a matter of discussion ip the area,
But if the same thing 1s done to a Hartjan
girl, it is not taken seriously, It ss almost
a routine affair or a common thing, not
to be taken so sericusly. This canovut be
prevented unless every one o. Us were (o
think in a new direct:on, not in the same
old lines, not on the basis of class or
community or caste,

Today, the realisation among the Hari-
jans 1s aiso more. Years back they had a
fear that the Government may not support
them or that they are in minority, they
are tolally weak, they are cconomically
poor and that the richer sections will do
them great barm in case they opposed or
raised their voice, But I am very happy
to tell you—it is my own experience 'n my
own areas which is supposed to be one of
the rich districts of the coastal belt o’
Andhra Pradesh—that In the initlal days,
when Indira Gandhi had come to power,
there was a jubilance among the Harnjans.
They felt that here was a leader who could
come to their rescue, no matter how far
off she was. Even the richer scctions of
the area used tv be scared of misbehav-
ing with the Harijans. But after the TDP
Government coming into power in Aadhra
Pradesh, there 15 jubilance in the privileged
sections of the society. They have no
fear now to commit any atrocity on the
Harijans, Harijans have lost th2ir hopes.
They have lost their confidence. They
are not certain when the Government will
come to their rescue, to protect them.

Instcad of repeating the incidents of
several atrocities which have been commi-
tted in various parts of the country, let me
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mention the solutions also, which I feel
are appropriate in the present juncture.
I am of the definite opinlon that special
courts must function in a good number
for speedy trial ol the offenders, 1f severe
punishment is given to the offenders
without any loss of time, then the temp-
tation to commit atrocities will go dowa,
So long as they are of the opinion that
they can take shelter under the judiciary
which takes ample time, years together—
by which ? time the people will farget
about the incident—things are going to be
repecated for ever. So the solutions that
I am suggesting are : setting up of special
courts, special 1ask forces, special police
staiions, particularly to sort out the pro-
blem of airocities on Haryans, with a time
limit for sorting out thelr probiems.
Simiany, mullions of acres of wasteiand
which 1s lying 10 the country, must imme-
diately be distribuied among the Harijans,
Scheduled Castes and the poorer sections
of the society, sb that they can increase
their economic strenght and get confidence
to fight the atrocities or injustice done to
them. Similarly, while posting the officers,
it must be ensured that either Harijans or
Scheduied tribes or committed oflicers from
other sections of the sociely are posted to
the sensitive areas to sce that rhey take
immediate action and act impartally,
without any prejudices. This problem is
more because of the complexes which are
there 1o the minds of the peopie—either
inferiornty complex 'o the minds of Han-
jans and Scheduled tribes or superiority
comp.ex 1n the minds of other sections of
the soclety. | wish special coaching
cenires are set up, special efforts are made
for infusing confidence in the Haryans and
Scheduled tribes and for preparing them
and makiog them believe that they are no
less ipte higent compared to amy other
people in the country, It Is only with
the necessary inirastructural facilities or
the environmental condition provided that
the lot of the Harijans and the Scheculed
caste people can be 1mproved. If these
things are created 1o right-earpestness,
1 am ot the definile opioon that the
coofidence of the Harijans will go up and
they will be in & position to face them,
fight agaiost them and they can make
representalion against them, Sir, 1n this,
the press has also got a gicat role to play
in bringing it to the notice of the people
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of the counyry and create a sense of fear
among other secttons of the society who
are committing these atrocities,

SHRI THAMPAN THOMAS (Mave-
likara) :  Sir, 1t s rather shame-
ful for us to discuss this matter again.
Waen this matter came up for discussion
at the beginning of this Session, this kind
of atroc ties was not there. But subsequ-
ently, aftér that, we are again siting nere
and discussing in this House the atrocities
commitied on Harijans and Adivasis a few
days back 'n some parts of the country.
The Bihar ncident is a symbolic one
which has taken place a few days ago.
The news has come that the Chief Mini-
ster’s face was blackencd by the young-
sters. This 18 a clear exampie of blacke-
ning the face ot tbe nation. In fact, the
person who has doone it bas shown to the
public that we are incapable of taking up
the cause of Harljans and Adivacis and by
that action he has shown that not only
the Ch:=f Mnisrer’s face, but the nauon’s
face. the Prime Minister’s face and every-
body's face bat not been spared. The
atrocities on the Hanjans and Adivasis
could pot be controlled by the Goverp-
ment, Thkis 1s the clear example and
symbolic one,

Sir, 1 would say that the probiems
faced by the Harp s and A ‘ivasis have
already been menttoned by my friend Shri
K. S. Rao, 1 am fully w0 agreement with
him, He said ihat the problems should
bs dealt wnh i a different way. We
shoul?! create a society where equality
should be given to the peonle The Hari-
jans and Adivasis  should be equally
treat2d in the society lLke anybody else.
But unfortunately that 1= not happening.
The system which was prevalent in this
count-y centuri:s ago was created oo the
basis of the work donc hy the people at
that trme,
system prevailed centuries ago and this
has system followed centuries alter centu-
ries. The caste sysiem s said to be the
immobile class; for the purpose of doing
bertain work first the people were divided
and subsequently that had become immo-
cile. In that caste system, they were
doing certain wor and they were consi-
dered to be lower caste and some other
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people were considered to be uppar caste
and finally a section of the people were
considered to be superior in the society
and some other section of the people
inferior ln the society. Unless and until
we grt rid of this inferority complex
amoog the Harijans and they themselves
feel that they are equal and they share
the fruits of the country’s economic adva-
ncement equally. the stage will not come
when nobody else 1o this country will rise
against them. In  our Constitution,
equality of every clitizen has been guaran-
teed. Unless we are ina position to
safeguard the provisions of the Constitu-
tion and solve the problems feaced by the
Harijans and Adivasis, there 1s no use
talkiog so much here and outside, In
very Staie, this problem i1s there. But it
1§ too much 1o the States ruled by the
Congress, because the economic policies
which are construed by the Congress
Government and aiso the promotion
which 1s given to the upper caste and
communal leaders ultimately help the
upper caste people to h»rld power every-
where. Th's s the reality. If you look
at the West Bengal and Kerala Administra-
tion you will find that the problem is much
less,

SHRI MULLAPALLY RAMACHA-
NDRAN (Cannaoorz): In Kerala, one
harijan boy was forced to cecnsume human
excrete.

SHRI THAMPAN THOMAS : By
whom ? He was in the Congress Gove-
roment. Of course, the present Govern-
ment has taren acuop agarnst him apd
they are taking action  Rut you compare
the things which are happening there. In
Kerala al!so it 1s happemng 1 am aiso fully
awarc oi it. The upper caste who want
to continue and the peopie who want to
make the United Front with the muajority
people, say that there shou.d be reserva-
tion on economic reasons. The Congress
make allowance and fight the electivps but
finally the upper caste people come to the
front. They do these things. It there is
politics of rthe people in the majority of
the people who are there, 60 per cent of
the peoplc who are Harijans and Advasis
and the backward classes in 1his country,
if they are piroperly projected and their
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proper share is given, thea the eatire thing
will chasge. What Mr. Rao said is : How
o overcome the inferlority complex of
the Harijans ? Are you ready to puta
Harijan as the President 7 Are you ready
to put & Hariian as the Prme Miunister 7
Aro you ready to accept a Harijap as the
Leader of the mation ? No, at all times,
We have Sankaracharya of Puri or Sanka-
racharya of other places and the casie and
communal leaders who have come and
they will bargain with the Congress saying
that “such and seats are necessary for our
commupity" and they are the forward
commaunity pcople. That 15 the ultimate
result of this. Harijans and Adivasis are
still being exploited and their duc shares
are not given,

Sir, the economic situation in the
country is also maialy responsible for this.
You sec the Harijans and Adivasis. for
what ptrpose the are used. One day it
touched me very much when 1 was trave-
IHog by tramm, I saw in Agra Railway
Station just like cattle or ducks or hens
are put in a net, people from all round
the srea, the Adivasis and Harijans, are
brought in° as booded labourers to take
them to U, P, to the landlords there, to
the Kulaks there to work in thelr farm.
The men and women of a communily or
peop'e who belong to the Scheduled
Castes and Scheduled Tribes are being
treated as cattles to go to the farmland of
tbe Kulaks {n Northern India and work
under them as bonded labour. Could
you do anything? How many bonded
labourers we could releas from the clut-
ches of the Kulaks of this country 7 They
are suill using them. That is the econo-
mic situation by which they are going on.
Sir, could the Madhya Pradesh Govern-
ment still prohibit the supply of kesari dal
which is supposed to be the most criminal
act ? By supplying kesari dai a genera-
tion is put to difficulty, whoever ecats the
kesari dal. And kesari dalis given as
wage by the landlords in Madhya Pradesh,
(Interruptions). 1 am tbankful to many
of the press reporters that they are the
only people who go round and make thess
reports aod thev go round and study in the
villages & publish articles. They published
the article on this with photographs of the
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people who are paralysed because kesuri
dal is given to them as wages. Thotrtitds
of agricultural workers who belong to
Harijans and Adivasi classes are becoming
paralysed becanse this kesari dal is being
given as wages to them. Could we raise
our hand against it ? Could any Govern.
ment prohibit saying that kesari dal should
not be given ? In spite of the prohibition,
the landlords give this. What edueation
we can give to them ? In Bihar, If you
look at, you will see that every landlerd
is baving his private forces, private police,
With private police every iandlord is
moving arouad. The landlord if he goes
to his farmland to see how the workers
are working there, he moves with his own
police, his own guomen, his own private
forces. How in this country it could be
permitted 7 I have greatest respect for
Mr. Bhagawat Jha Azad, He took over
as Chief Minister of Bibar, Today his
face looks ugly with blackened colour, it
is a symbolic one. I congratulate the
person who did it, and I say that not
against Mr. Bhagawat Jha Azad, I say
that hec has done it on the correct moment
to show to the world that the poor peopls
are being exploited and no effective steps
could be taken by the Government to see
that the interests of the poorer classes are
secured. Therefore, what I submit is that
this caste system, the system by which the
economic situation in this country is now
being controlled, unless that is changed,
nothing couid be done and in that we have
to delicately move—l am proud to say
that I come from the State of Kerala.
Guruvayoor Temple was supposed to allow
oaly entry for the upper castes, no Harijao
could get there. This nume. now, the
Harijans are doing panchavadya there. I
am proud of it when a person who was
converted from the Harjan commuaity
was made a member of the Governing
Council of the Guruvayoor Temple. All
the Congress people, all the upper classes

started shouting ageinst it. Can 8 non-
Hindu become a member of the
Board of the Guruvayoor Temple ?

Finally, he himself resigned, of course that
is for some other reasons by which he did
not want to create envy, but I see how
these people are still governing the system
in the manner in which they control.
Therefore these priests can only be copde-
mned and controlled by stropg actions.
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You give these people, their due share,
for what they are entitled to. Treat this
as one of the most important economic
problems. See that the person who 1s
incharge of the area is responsible for
this type of incidents. The administrator,
the district magistrate should be given
pinpointed  responsibility for any
of the misdeeds done against
Harijans or Adivasis mm his area
and he should be answerable and accoun.
table to the Government 7for any atrocities
committed on them  Special force should
be there. Effective remedial action should
be taken,

Women folk of the Hartjans and Adi-
vasis are raped. It is nothing new, Every
day we see that, Most of the rapes taking
place are against Harijans and Adivasi
women, exploiting all the social situation
against them.

I am very thankiul to Mr, Ramoo-
walia for bringing forward this discussion.
But when he brought 1t, this much was
not there. When he brought it, this much
of artocities has not been commitied,
From that day onwards, till date, we
should take 1nto account all these things,
Every day this is taking place and would
like to say that jointly we should see that
chese atrocities against the Hanjans are
stopped by all our efforts.

SHRI BAPULAL MALVIYA (Shaja-
pur) : Mr. Deputy Speaker, Sir, I Thank
Shri Ramoowal'a for {nit:atung this discuss-
ion on atrocities committed on the ban-
jans and also expressine views in favour
of harijans and tribals,

Besides, atrocities that are commutted
on harijans in our society they are dis-
hououred and massacred This has become
a daily affair. There is nothing new in it.
This has b=en going on for centuries now,

Hamnjans have alwavs been exploited
by the other three classes ot the society
that is the brahmins, the Vaishyas and the
Shatrivas. Brahmio exploits the harijan
through intelligence, Vaishya through his
pen and the Shatriva through arms. These
three classes have always been after the
barijans and the tribals, How can they
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get respite from these classes ? These
classes want to make the harijans and tri-
bals their slaves.

Every day we read in the newspaper
about the atrocities committed on the
Harijans. Now seven parties have come
together. Among them excopt one or two,
all other parties are of f.udalistic tendency.
These part'es are not organising themsel-
ves aga:nst the Congress or the Govern-
ment. but against the harijans and tribals, if
these parties get united. 1t will be impossi-
ble for the harijans and tribals to live in
this country. They will be exploited to
the maximum.

Mr, Deputy Speaker, Sir, barijans and
tribals are afraid of these seven parties,
They are thinking that if Congress 18 thr-
own out of power what will happen to
them. If these parties from the Govern-
ment, it will be :mpossible for the hari-
jans and tribals to hive here, People who
commit atrocities on the harijans and
massacre them belong to these parties. So
harijinas and tribals are afraid of these par-
ties. These parties are not getting united
against the Congress. Why these atrocities
are committed on hanjans or tribals, This
i1s because the harijans and tribals support
the Congress, Thay are associated with
Congress because Congress helps the bari-
jans, provides them security and works
for their upliftment. That 1s why harijans
vole for Congress only, Due to this, atro-
cities are commiutted on them. Harijans
arc the main spinit bebind the Congress,
They are toleraung all these atrocities,
and are stll with Congress, because Con-
gress has a soit corner for them. Today
we can find this everywhere. Here also
we saw that when harjan leaders as well
as o'her leaders of Congress spoke, the
latter had more sympathy for the hari-
jans.

So, on one side there are Congress
leaders and on the other, there are those
who commit atrocities on the harijans. If
such people get organised and form a
party, then there will be more massacres.
I would like to submit to the hon. Prime
Minister that such parties which commit
atrocities on the harijans shguld be ban-
ned. What happened in athdwara 7 One
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of these opposition parties supported
tho:e peop'e who were against the enter-
ing of harijans in the temple. This is their
mentality, These are their narrow consi-
derations. They are against the harijans.
On one hand they want the welfare of
harijans and on the other, they work z2gai-
nst them.

Mr. Deputy Speaker, Sir, it is matter
of deep regret that thiscurse of untoucha-
bility which is to be found nowhere in the
world is prevalcnt only in India, Nowhere
in the world, except India, untouchability
is practised. This is a blot on the face of
our country. The Hindu Society is res-
ponsible for this blot Ftecause untoucha-
bility is beiog practised only in India and
parrow minded people live here. How we
can claim that Indians are broad minded
because this is the handi work of paroch-
ial people. We will have to remove this
blot. Unless® and until we remove this
blot we will continue to face many pro-
blems,

T am not being parochial when I say
that every countrv of the world is gover-
ned’ by the Govenment of its majority
community. FEurope is governed by the
christians and Arab courtries by the Mus-
lims Similarly, in India, the majority
community is Hindu and they govern the
country. But we will have to take care
of the communal organisations. If
the attltode of the Hindu community re-
mains unchanged and the four Dharam
Gurus do not mend their ways. the day is
pot far when Hindus will be in minority,
Today, in the whole country large scale
converslon is taking place in the country

particularly ip the Srates of Nagaland, .

Tripura and Madhya Pradesh. At certain
places population of Hindus bas gone
down by 80 per cent and our religious
heads are witnessing it silently. Harijans
and Adivasis are adopting christianity be-
e use they are giving them all sorts of
facililn.:" whereac the Hindus ccn:nmil atrq.

itles on t.‘jem. If such a situation conti-
¢ will become the minority

. Hindvs .
::::munlfy one day @nd they will require

reservation.
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14.00 hrs.

Today, people ta'k about humanism
but do not practise it in reality. Some
people wear the soffron clothes and others
wear clothes of some other colour and talk
about humanism but they have no regard
for their fellow brothers. The people belie-
ving in humanism worship man. These types
of things cannot be the symbol of Hindu
religion. 1 somebody sticks to a parti=
cular religion, he will only pursue his own
religion. If the atrocities or massacres on
Hanjans is to be stopped. all the commun-
al parties will have to be banned otherwise
it will not be possib'e for Harijans to sur-
vive. Today their women and daughters
are dishonoured and other afrocities are
being committed on them. If any Harijan
or Adivasi dares ro grow the lion type mou-
staches (ope of the three types of moustac-
bes viz , the curzon type. lion type or the
goat type) the feudal lords beat him and
get his moustaches shaved cff. Such tvpes
of atrocities are being committed on them.
The women In the village canpot pass in
frcnt of the Landlord w th sleepers in
their fiet. Nowhere the Harijan< are
allowed to survive peacefully. The Hari-
jans should be protected as soon as possi-
ble. Congress has brought the Harijans
forward. Due to the efforts of Congress
Party some Harijan bovs have got educat-
ion and have made progress. Sir, I would
like to thank you for giving me time to
speak.

SHRI MOTILAL SINGH (S:dhi):
Mr.Chairman, Sir, even after 4] years of
Indian Independence the House s sull
discussing about the pligh: of Schoduled
Castes and Scheduled Trives. This 1s a
matter of distress for this House that therr
economic coadition could not be improved
till today. The Scheduv'ed Castes and
Scheduled Tribes are teing exp oited
economically, socially. educationally and
politically in our country.

14.03 hrs.

[SHRI VAKKOM PURUSHOTHA-
MAN in the Chair/

So lopg as they are subjected to ex-
ploitation their development in these four
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areas is not possible whether they belong
to Bihar,-Uttar Pradesh or Madbaya Pra-
desh. Their plight is same everywhere.
The boys belonging to Scheduled Castes or
Scheduled Tribes are not able to get good
education and hence they are not making
any progress, Even after getting education
they bave to face many obstacles in gelt-
ing jobs be it the lower post or the hig-
her post or the matter of promotion. They
are disqualified. This is for the Govern-
ment to see. Unless Government officers
are made responsible, their development
it not possibie. The Harijans are brutaily
murdered every day. The Government
shouid see why they arc murdered and
expioited socially. They are being exploi-
ted even today and they will always be
exploiied, Th: Constitutional rnights are
of no use to thzm. No doubt, laws are
there but who is responsible for their im-
p.e nentation. Goveroment Is responsible
for the imp emzn.atioc of these laws. Un-
less you make <fforts to control thess
atrozities, entrust responsibility to some
one for the implementat:on of the Jaws,
there will be oo use waking laws and
schemes because these are not implemen-
ted. The Central Government formulates
sevorul programmes such as I.R.D.P. for
their development and aliots funds which
is given to them tbrough the State Govern-
ments. But actually they do not get this
Money. The Mopey which is sanction=d
for constructing dams etc. goes directly
into the pockets of lapdlords and feudals
and they misuse this amount. The officer,
entrustad with the responsibility of moni-
toring the funds doss not ensure it pro-
perly and thus shitks his responsibility.
The Governments should ensure whether
the officer deputed for these works has
done his work properly and if ne has not
dope so he may be dismissed from the
service. Unless you maxe such an arrange-
ment, there wil: be no use discussiog it tn
the House, Under the Land Ceiling Act,
Government have distributed land to the
poor people, but it is nn paper oply. The
fact is that they have not got possession
of land, If somebody tries to get the
possession of land, he is shot dead. As
far as wages are concerned, after workiog
for full day, they do not even get cnough
to make their both ends meet. Who
shouid be he d responsible if such
things are allowed to continue cven
after so many years of Independence, The
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persons who have exploited the Scheduled
castes and Scheduled Tribes and the
people belonging to upper castes of the
society are responsible for this. If Govern=
ment really wants their development it
will have to think about raising their poll-
tical, educational, social and economic
standard. If they do not progress then what
is the use ot making all these schemes and
doing propaganda. Efforts are b-ing made
by the Government to provide all sorts of
facilities to them, but the fact is that all
these facilities arc not reach.ng them.
Therefore, upless somebody is made res-
poos:ble for this it will ot serv: any pur-
pose. They are exploited politically also.
If the provision for reservation had not
been made, they could not even get elec-
ted as a member of the Village Panchayat,
If there had been no provision for reser-
vation, we, the S C, and S. T, MPs, sitting
in this House would not have come here.
But how long will the provision of reserva-
tion continue? It is required to be fully im-
plemented Even after 40-42 years of Inde-
pendence their p ight has not been amelio-
rated. Therefore, the Schemes made for
their devalopment should be implemented
progerlp. Whebnever a projects, is set up,
be it a coal project or a Thermal Power
Project the land of Scheduled Castes and
Scheduled Tribes is acquired at the first
instance. It becomes the respoansibility of
the administration to allot them land once
they are displaced and pay proper com-
pensation, to them but this 1s not being
done. They are not heard even in the
Courts, Tmsis the responsibility of the
Government and the admmistration to see
that such things do not happen. If these
things continuec to happen, the develop-
ment of Scheduled Castes and Schcduled
Tribes is not possible. The Coastitution
guarantees rights to them but it is not be-
ing followsd accordingly. The candidates
of every political party-whether he belongs
to the ruling or opposition party-iries to
allure them In one way or the other to
seek thewr votes. All of them make
etfforts to divide th=m, There is the
need to take care of all these things
so that there 1Is no obstacle in the
path of their devclopment; Government
gives money for installing pumps and
digging welis but actually it does not
reach them. Wherc does it go? This
is for the Govsrament to see, Loans
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are drawn in their names but their wells
are not sunk and lands of other people
are irrigated. Unless special attention is
pald towards their schemes, they will not
get any benefit on social level. They are
neither getting the benefits of educational
institutions nor are being benefitted politi-
cally. Where shall the Scheduled Castes
and Scheduled Tribes of this country go ?
All of us will bave to think about this. On
the one hand we claim ourselves to be
secular and talk about entering the 21st
century but on the other atrocities are be-
ing committed on Harnjans. 11 Harijans
were massacred 4.6 days back in Bihar.
Is it not an atrocity ? The murdersrs must
have been nonc other than the landlords
and the feudals of the same village, Atter
this incident, 1t becomes the duty of the
Government to take stringent action agai-
nst the people responsible for it. T would
like to submit that some people in Han-
jans/Adivasi predominated areas of this
country should be granted gun licences i1n
the same way as are granted (o other per-
sons, Some people keep gun without a
licence. You may possibly say that this
will increase the class conflict. But I am
of the firm view that thls will not happen.
If a proper equilibrium is mamntained bet-
ween both sides there will be no class
conflict at all and no one would make
attempts on the Iife of oth:r. With these

words, I thank you.

(English]

SHRIMATI GEETA MUKHERIJEE
(Panmskura) : Thaok you for your indul-
gence in gving me an opportunity to speak
on this subject, Mr. Chairman. About the
big incidents which have hit the national
press and have created a loi vi (.nsi0u,
many of my Hon. Co learurs have aready
referred and I am pot gonz .ito them
since they have already been referred to
here by my Parcy as weli,

1 would like to draw the attention of
the House towards a placz where I myself
very often go, that 18 in the State of Bihar,
in the District of Singhbhum near Cnakra-
dbarpur. This s a scheduled tribe belt,
I have a friend called Ms. Laro Janko,
an Adivasi trade union leader who has
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made a mark by fighting for the workers
there against the interests of various mine-
ral companies of which there are very big
companles also, They bave very big
goonda pgangs.

On the 17th of July, Laro Janko's
brother, Bijoy Janko was murdered in
front of his wife and his eldest daughter.
After this murder. Bijoy Janko's wife,
Nitima walked 18 hins. to the Chakradhar-
pur police station, She reached there at
2 a.m. at night on the 18th and asked the
police to accompany her so that they can
take charge of the dead body, A few
policemen came along with her upto half
way and thep they said that they were go-
ing back and tomorrow they shall come
wrth a big gapg.-

Well. tomorrow came. But npeither a
big gang nor even a single fly from the
police station came to take charge of Bijoy
Janko's body. This body was removed by
tbe murderers, This 1s not first case in
this police station This is why I am rais-
ing this point of how the Scheduled Tribe
people are being treated there.

Laro Janko herself was assaulted while
she was inssde the Labour Commissioner’s
office by the same goondas of the same
minera! company proprietors. When her
father and brother went to complain, it
was they who were put in jail for a whole
month. When her mother and sister went,
they were also jarled for three days. Nei-
ther the police investigated, npor they
arrested anybody who actually assaulted
Laro Janko in front of the Labour
Commussicner, por did they take any
other step.

This 18 the same gang of people who had
assaulted Laro Janko, actually kilied Bij-
oy Javko. But uptill now nothing has been
done. I want to draw the attention of the
Minpister of State for Home Affairs. The
Minister may please lend his ears, This is
a very serious question, I also draw the
kind attention of the Minister of State for
Welfare. It is a very serious question.
Despite Mr. Indrajit Gupta's sending a
telegram and the mineral workers’ union
making a representation that this case be
investigated and the police posted at this
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village and that the senior officers from
Patna take up investigation and the wvict-
ims should get relief till today poth:ng has
happeped. This is not the only instance.
Under this very police station on 3rd July
one Mr. Buran Singh Angaria was murde-
red at Gandamava Village. Though FIR
was lodged police neither came nor investi-
gated or arrested anybody. Then on 25th
December, 1987 under the same police
statiop an adivasi women called Nandi
Chaki of village Hijia was gang raped by
10 persons and done to death. This case
was also brought to the notice of the
Chakradharpur police statton ©ut no act-
jon has been taken, Nothing has happe-
ned so far. This is what is happening
under Chakradharpur potice statien. I am
giving these concrete cases and drawing
the attention of the Minrister of State for
Home Affairs. Itis pot for nothing tbat
the entire belt of Chhotanagpur scheduled
tribes are up in arms. Ti:s s the kind ot
treatment 1hey are getling from the police.
Since the police comes under the State
Administration it is the Bibar Government
which is responsible for this. When even
after six months no action has been taken
then what do you expect to happen in the
minds of those ad:vasis and bow wouid
they react. So it is not fortuitous today
that in the vast territory of
land our harijans and adivasis are
fecling  that they are pot being
backed up. There are no land reforms,
There are no minimum wages and protect-
ion of workerr’ rights. Then there 1s
obscurantism used against them and the
top administrauve machioery is behaving
in such a way that po'ice force know that
they can go scot tree. Ii his 1s the situatien
then imagine why there should not be a
big upheaval thete. So 1t 15 a situation of
cconomic exploitation. 1t 1s a problem ot
obscurantism and economic offcpders are
taking advantage of obscuraptism,
It is a problem of State mac-
hinery beipg indifferent to them. Itisa
problem for ail the parties who arein
power either at the Cenire or in ithe
States that it they do not see the writing
on the wall then thing in our country wiil
go from bad to worse for which none of
us bargained on 15th Auvgust, 1947,

1 can congratulate myself for coming
from a State of West Bengal. It is not
just because Leftist government is there,
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West Bengal has a tradition of Ram
Mohan Roy, Vivekananda, left Congress-
men, Lefusts, Communist movememts and
also big movement for land
reforms and fina.ly the Left Front
government. Trat s why today
in that State we bardly ever find any such
case. So, please understand that. Try to
learn from that_ Incidentally, I urge upon
you to take some concrete steps agamnst
the personnel of the Chakradharpur police
station about which I have given you cert-
ain facts.

[ Translation]

SHRI HARISH RAWAT (Almora):
Mr, Speaker, Sir, yesterday honourable
Prime Minister whi'e addressing to the
nation from the ramparts of the Red Fort
exprassed his deep concern and grief over
the Jehanabad incident which was expre-
ssive of the feelings of the whole nation,
the faelings of the general public. Iodeed
whatever is happening in Jehanabad of
Blhar is a matter of great shame for the
entire mnaticn. All of us to whatever
caste, religion and party we may belong,
should feel ourselves basically responsible
for the inc.dents taking place i Jehapa-
bad.

Ever after 40 years of independence
we have not been able to create such
conditions 1 our country in which a
person of any caste and creed may live
with hooour and pride. There cannot be
any other thing of greatzr sorrow than the
situation when a person, though given all
tho.e fundamental rights under the consti-
tution wh.ch are admissible to the people
of higher castes, is treated inferior just
on the basis of his caste. Therefore, we
need go deep inte the root cause of this
probiem.

I have been stressing this point as we
have not brought in any politics in it and
it we also try to bring politics in [t like
our fricods w the opposition, that woa't
be a good thing, It they try to bring
politics in it, we will also counter it asa
political issue. What is basicaliy required
1s that we rise abovs paity polltics while
d:scussing such issues because levelling of
allegations and counter allegations would
automatically give it a political colour,
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[Shri Harish Rawat]

Today the question is not only that
i 'he bharijans becauvse they are being
murdered. But if such incidents coutinue
to occur, we won't be able to exist as a
nation or a democratic entity.

If the people of such a big community
calied ‘Harijans’’ continue to be muedered
and we do not come to their protection,
the people of other countries of the whole
world won't pot come forward to give
them protection, and such a situation will
certainly shake their faith io the institution
of democracy. Once the faith of the poor
in democracy 1s shaken, it will pose a
threat to the institution of democracy and
no power can save it from its doom. If
you think that only the Government can
protect them, it is only an illusion.

Sometimes we see the things from a
particular angle o/ votes and our own
conveniences, But the fact is that the
root cause of this problem lies in our
caste-system and we have not bessn able
to fight it out as openly as it was required.
Un'ess and until the people who have
permeated this caste sysiem, are put
behind the bars, our country canpot be
redeemed,

It is a matter of great regret that a
Shankaiacharya, who claims to be the
spokesman or the representative of a
particular religion, shouid openly declare
that Harijans should not be allowed to
enter temples and on the other hand the
Government tries to get entry for a group
of Harijans to the temples, what can be
more shamefal than this situation even
after so mapny years of independence. We
are very much agrieved to think of the
jmpression people will gather abroad
about our country when such incidents
are cited there.

I would like to make an appeal that
the Government should come out openly
agalnst this caste system and it should put
a ban on all such religious books which
propagate and support the caste-system.
As it is in the case of Punjab, the people
indulge in politics in the name of religion
it should be banoned because such people
are an imwminent threat to the law and
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order situation in Punjab. Similarly the
persons who treat the people of a parti-
cular caste inferior to others just on the
basis of his caste, are noless a menace.
We can solve the problem of Punjab by
improving the law and order machinery
and by changing our political strategy
but until and unless we strike at the very
root of this caste system, we won't be
able to remedy the situation. Nothing
can be more shamaful than the fact that
in this country of Lord Rama, Mahatma
Buddha and Gandhiji such incidents frequ-
ently recur and Harijans are massa-
cred or burnt oz in the same area of the
village and atrocitizs arz committed on
their. womeniolk,

Recently the honourable Home Mini-
ster had visited Bibar on the directions of
the Prime Mioister. He will certainly
come out with some action plan before the
Parliament to check the recurrence of
such jncidents in Bibhar which we consi-
dered in various fields a leading state and
whose people made great sacritices for the
freedom of their country. We should
also be told as to what action the State
Goverament of Bihar and its Chief Mini-
ster are going to take or propose to take
to check such incidents and how the Cept-
ral Government is going to contribute in
their efforts.

Mr. Chairman, Sir, for all such inci-
dents, people having their vestad interests
in our villages are mainly responsible and
I would like to stress that unless and vatil
our Harijan brothers get landownership
rlghts and become financially self-suffici-
ent, these atrocities will continue in spite
ofthe law already enacied agaiost this
menace. In order to root out this evil
and to improve their financial position [t
imperative that all out efforts on social
as well as on economic fronts arc made
so that they could be made economically
stiong and the persons planning to assault
them may be afraid of the retaliation they
could have from them. I want to tell you
that even the law doesn't help a poor
harijan. Instead, it comes to the rescue
of the stronger of the harijans, Hcence
the existing law requires reconsideration.
For Harijans, land may the one source of
income and the employm:snt may be the
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second one but as regards the quota reser-
ved for them in services, many State
Sovernments have not been able to imple-
ment it. It is pot being adhered to. This
should also be looked into,

Besides this, there are some sections
of Harijans who are still living at the
lowest rupg below the poverty line. The
Government should give them maximum
financial assistance. If there is any such
fand with the Welfare Ministry, 1t should
be made use of to help these poor directly
whether it is in the form of pension or
otherwise. On the analogy of the widows,
the bandicapped znd the old persons who
are granted pensions by the Government,
these people also may be grantied pension.
1f we succeed 'in making the harjans
financially se!f.sufficient and also the
Government is capable of taking ceriain
measures for them. we will be able to
check the incidents of atrocities to a great
extent.

With these words I request you to
consider my suggestions and the sugees-
tion given by my friends in the ruling
party and those in the opposition, Fina-
lly, T would urge upon the Government to
take such legislative measure as to stop
the recurrence of such incidents and thelr
exploitation n future on the basis of
caste an rel:gion They should 2iso not
be looked upon with a scorn. While
framing laws to that effect. Government
should take the Parliament into confi-
dence

SHRIMATI USHA THAKKAR
(Kutch) : Mr Chairman. Sir, we bave
been diccussing the scue of atrocities
commitied on Harij)ans and Adivasls very
often. It is a sorry state of affairs,
Mahatma Gandhi bad also been referring
to untouchability and discussing it in
detail. He had said that there is no deffe-
rence between one man and the other.
The name of ‘Harijan’ was given by
Respected Bapuji. Such a sacred name
could come from respecied Bapuji only.

Shri Ramswaroop Ram has correctly
said that sometimes Harijans are barred
from entry in Nathdwara Temple, some-
times declarations are made that Harijaos
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cannot enter into Badrihath Temple and
Shankaracaraya of Puri supports this view.
It is a matter of great regret.

1 request the hon. Members of this
August House that we should take a
pledge that the temples in which Harijans
and ginjans are not allowed to enter, will
also not be visited by us, If we the
members of this August House take such
sacred pledze, I firmly believe that not
only Shankaracharaya and his supporters
but God himself will have to agree with
us and He will come himself to give us
‘Darshan’. T take a pledge apd request
all other membrs of this Augut House to
take pledge pot to visit a temple which is
barred to Harijans as per saymng, ‘‘Man
Change to Kathoti mein Ganga.”

As it is well known that Bhakat Narsi
Mahta left his house and gdid meditation
alongwith Harijans and showed a new way
to reach God. He had renounced all
worldly things and ali his problems were
solved by God. This Narsi Mahta of
our Cujazat belonged to entire India.
Ope couplet written by him used to be
recited by even Gandhyjt, **Vaishnav Jan
to Tene Kahiaya, Je Pir Para: Jane Re.”
This is his devotional song. If we work
with devotion and faith, 5000 years old
problem will also be solved. If we shall
wor! unitedly and do not give political
colour to any problem, it will be solved,
The cppositlon by givng poelitical colour,
are trving to grind their own exe but it
will not be possible for them to succeed,
on the other hand the country will go to
dogs When Harijan leader Shri Jagjivan
Ram had & chance of beccming Prime
Mimster 1o 1977 what had the opposition
done ? Why he was not made the Prime
Mipister 7 At that time, the opposition
did not play any positive role but the time
has come now when we should work uni-
tedly. I feel that the sole alm of inci-
dents which are being occurred in our
country is to create instability, Some-
time muslim leaders are incited ip the
name of religron, Harijans are massacred
and an incident of breaking un idol has
also occurred in my border area Kutch.
There is no discrimination among Hindus,
Muslims and Harijaas but conspiiacy is be-
ing hatched to create disturbance there also.
Our Home Minister and Social Welfare
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[Shrimati Usha Thakkar]

Minister are sitting here. [ want to say
that whenever conspiracies are hatched
whether in border areas or somewhere
olse in the country, there is a strong need
to be vigilant, Whenever a Chief Muni-
ster or the Prime Minister does some good
work, something is crea‘ed to incite the
public, What has happened yesterday ?
An M L, A was killed on 15th August.
The Chariot procession was taken out
nicely, nothing untoward happened but
efforts are belog made to make the Gove-
rnment unstable, When the Prime Mini-
ster of our country did commendable job
in Sri Lanka, efforts were made to murder
him aod the entire good work was uptur-
ned. When good work was done in Pun-
jab, Longowalji was assassinated,

I only pray to God to bless one and
all, We should take such a pledge that
Sfkh, Chrittans. Girijans and Harijans are
all Indian. If Shankaracharaya says
something to its contrary, the Members
of Parliament. should resolve that they
will not visit temples,

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : Mr. Chairman,
Sir, I am taking part in this discussior
today with deep apguish, FEven arter 40
vears of inderendence we have to listen
to such things that Harijans, Adivasis,
minorities, weaker secttons are passing
through such ordeal in our country which
makes us to hang our head in shame,

The matter which {s being discussed
today In this House is related to the atro-
cities committed on Harijans in Bihar.
Very strange situation has developed in
some States which include 2 ndhra Pra-
desh Bihar, Madhya Pradesh, some parts
of West Bengal and Orissa. Some paris
of these States have been affected. some
terrorist elements are operating in the
pame of leftisis there, They pose in a
way as if they are well wishers of the poor,
as if they are struggling against the exploi-
tatfon. But the experience gained by us
reveals that it is a very repulsive, ugly
and savage type of campaign. All the
decencies of humanity have been ignored.
It pains a lot to see such repulsive inci-
dents. It appears that it is not an ideas
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listic campaign but it is an exploitation of
the poor on large scale. No doubt, many
steps bave taken by the Central Govcrn-
ment and the State Government, but there
is some lacunae in thelr implemertation
and still much has to be done with regard
to land reform. minimum wages and
bonded labour as well. All these things
are quite essential. There has definitely
bern some progress in that direction but
not to the desired extent. It is wrong to
say that nothing has been done. There
have been significant development in rural
areas during the last 40 years which has
mostly benefited neglected sections of the
society. The work is being done under
our 20 point programme and componant
plan. Work fs also being done under
tribal sub-plan. These are such plans
which directly benefit the poor, the sche-
duled castes and the scheduled tribes, This
money cannot be directed for other pur-
poses. There bas been great upliftmcnt,
development and e¢xpansion of education.
Education has reacbed inaccessible parts
of India and much work bas been done
there Of course there 1s a nced to do lot
more.

SHRI ATAUR RAHMAN : What has
happened in Jahanabad.

S BUTA SINGH : At the very outset
1 mentioned this thing but a very ugly
type of blot exists in our society that
people belonging to scheduled tribes and
scheduled castes fall victims to such inci-
dents in whichk they are butchered in a
way which s wor<e than that of animals.
1 had just mentioned Andhra Pradesh and
Bibar, Accordipg to the information
availabl- with us vioience has Increased
there by 23 per cent in 1988 vis-a-vis 1987,
It may be observed that there had been
245 ipcidents in Andhra Pradesh and 87
incidents in Bthar. Violence has Increased
by 93 per cent in 1988. Combining the
both. This is the position with regard to
these two States,

(Englishj

SHRI BASUDEB ACHARIA : This-is
the figure for Harijans,
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S. BUTA SINGH : Yes, use of viole-
nce among the tribals in that regron. This
is the Report which 1 have got.

[Translation]

It revea's that the victims of leftists ,
and terrorists belong especially to two
states ¥iz Andhra Pradesh and Bihar.
For sometime, good atmosphere prevaiied
in Bihar but then borrible incidents occur-
red one after the other in a very short
period. When the incident happened 1n
Jabanabad district, the Prime Minster
cal'ed the Chief Minister immediately who
was in Delhi ar that time. He was
immzdiate'y instructed to go back w
make arrangements so as to console th:
people and to apprehend the culprits to
give them deterrent punishment. The
next day, I alopg with my colleagues,
hon. Dr. Rajendra Kumari Bajpai, the
Deputy Minsster hcn. Shri Baitha and
several hon. Members of this House as
well as the other House visited the site
and met the affect=d people. It is unfor-
tunate that this is the sscond incident to
have occurred under the jurisdiction of
that police station and ir which 5 houses
were plundered and 4 women  were
molested. And specialiy on the pight of
11th and 12th "the Harjans were attack
in Dumuba village and Khagri tola and a
pumber of them were killed. As per the
detalls received regarding this incident, 1t
seems that these elements have’ become a
sort of challenge for the local adminis-
tration and in fact, they were openly
challenging the admin'straticn while those
incidents were taking place. It means that
these gangs are operating in sorne particu-
lar areas only. Subseguently, we held a
meeting with the top officials of the State
Governmeni in which the Chief Minister
and other Ministers also participated. We
have come to know that the areas whers
militant gangs, armed gangs and criminals
are operating bave been idenufied. The
Centre, on the instructions of the Prime
Minister has dirccted the Bihar Govern-
ment to formulate a time bound progra-
mme and an action-plan in this regard.
All the resources necessary for [rhis
purpose will be provided by the Central
Government including the Para-Milltary
Forces, if required. The most notable
point which has come to our Dotice ig
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that the district administration has wvery
little information in this matter. Jt means
that the extremists have created such an
atmosphere ot terror that the people are
too scared to come forward to provide
information. This is even a more danger-
ous trend. As information does not reach
the Police stations, action is not taken.
These are some of the facts which we
bave received from there and measures
bave to be taken to deal with them. The
State Government has been directed to
prepare an action plan including building
up of a strong intelligence network which
is essential for their identification and
taking action against them. The State
administration was also directed to fix
the responsibility. 1If a police station is
responsible for such an incident, it should
be made accountable for it and similarly,
responsibility should be fixed at the sub-
division and district level accordingly.
These are some of the measures we have
suggested to them. The Central Govern-
ment has 1ssued similar directions to
other States as well. The Chief Minpister
kimself went to the victims accompanied
by the Chief Secretary and the D.I.G. of
Police and gave maximum on-the-spot
assistance, Rs. 20 thousand were given to
tbe cext of the kin in case of death, and
Rs. 500 were given to the injured who
are undergoing medical treaiment at
Government expenses. Similarly, arrange-
ments have been made for the supply of
essential commodities including cloth at
controlied prices and p case they want
to build houses, they wil get full assist-
ance {rom the Government. There are
many other steps which the Governmeat
has taken but 1 do not want to go into
them,

An incident had occurred at WNonhi
village earlier also, That village also falls
within the jurisdiction of the same police
station. 11 criminals of that incident have
been apprehended so far. 7 criminals are
absconding. Efforts are being made to
catch them. We got their names from the
site of the inc:dent. The State Government
is taking actlon on the basis of ihe
information received from there so that
the criminals are apprehended. 1 had
myself written a letter to al! the States on
behalf of the Central Government.
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SHRI HARISH RAWAT : It ismy
suggestion that this amount should be
increased to Rs, one lakh so that the
family of the victim is able to become self-
reliant and capable of countering such
atrocities in future,

S. BUTA SINGH : Regarding the
suggestions given by the hon. Member. I
want to submit that as this matter does
nat relate to one state alone but is a
concern of all the States, so this amount
has been fired after consulting all the
Stafes. Government grants additional
fund< as well. T shall convey your suggest-
ions to the hon, Chief Minister. Tt was
svolved at the all India level to grant this
much amount as minimum immediate
assistance.. (Inrerruptions) 1 would re-
quest the Chief Minister to extend as
much of additiopal assistance as they
want.

SHRI ATAUR RAHMAN (Barpeta) :
It will be better if the” Chief Secretary is
not made into the law and order officer.
It is not possible for the Chief Secretary
to make on-the-spot enquiries. If this is to
be done, then you will require not one
but thousands of Chief Secretaries, The
very basis of your administration will
collapse.

S. BUTA SINGH : As such, in many
of the States, this responsibility is entrust-
ed with the Home Secrctaries. Still, your
suggestions may be somewhat valid. We
shall make efforts to talk it over with the
States and fix responsibility in this régard.
The Home Commissiorer could be made
responsible for it. I think this responsi-
bility should be fixed specially on the
district magistrate. It should be reflected
in his annual confidential report, Oply
then, effective steps will be taken. I shall
try to convey your suggestions to the
concerned State Governments. ..
(Interruptions)

I was saying that when this trend was
noticed 'n Andhra Pradesh, Bibar, Ma-
dbya Pradesh and West Bengal, the Union
Home Secretary called a meeting of all
the Chief Secretarles and Home Secreta-
ries of different States in Delhi,
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[English]

SHRI BASUDEB ACHARIA : Atro-
cities on harijaps and adivasis,

S. BUTA SINGH : But unfortunately
they are the victims. Ultimately whether
it comes from left adventurism or caste-
ism, the receiving end is the tribals and
the Scheduled Castes.

[Translation]

Subsequently, T myself talked to the
Director Geperal of Police and other
officers. Wherever and whatever assistance
has been sought from the Central Govern-
ment, we have not refused and, n faet, I

talked to the Chief Minister of Andhra
Pradesh.

[Engtish]}

SHRIMATI GEETA MUKHERJEE :
West Benal 1s not Andhra Pradesh.

8. BUTA SINGH + Madam. [ zm
talking about the whole country,

If you want only Bibar, T can talk
about Bihar only.

SHRIMATI GEETA MUKHERJEE :
In some of the Stutes, I have said due to
various traditions, these atrocitics are not
taking place. It cannot be on par with
the other.

S. BUTA SINGH - Madam, when I
started, you were not here. 1 started
with the trend in the society.

([nterruptions)

Madam you were not here in the
House when T started. 1 saird this has
risen and if you want ] am sorry T will
have to take more time. I can give you
the details of the incidents that bave taken
place. I am not saying anything from my
political purposes. 1 am saying this is the
fact of life. In four-five States, this kind
of extremism has developed.  Your Chief
Minister-the Chier Minister of West
Bengal-is on« with me in fighting out
these forces. 1 do not know why you are
objecting there.
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SHRI BASUDEB ACHARIA: We
are taking about atrocities on Harijans
and Adivasis and not...(Interruptions)

S BUTA SINGH : The West Bengal
Government was the first to respond to
the suggestion made by me. But in Bihar,
the dimensions are a litrle different.

[Translation]

When we went to Jahanabad, we
discussed this matter with the people
and also with their representatives.
Thereafier, we d:scussed it with the Staie
Ministers  and the  Chief  Minister,
Fotlowlng these talks, we reached the
dcciston that Centrai Coveroment will
render full assistance to Bihar Govern-
ment and it will make efforts to provide
full protection to the Harijans n future.
We shall have to identify these arcas
where such incidents are occurring and
Police ana district administration have to
be sireamlined 1n these areas. We can-
not say that everyth.ng wiil change over-
pight. However, if there is a recurrence
of any such incident we shall take stern
action against the concerned persons. The
current situation 1s not very satisfactory.
We are concerned about it and we shall
extend full assistance to Bibhar Govern-
mert o tackhog it.

SHRI GANGA RAM (Firozabad):
S.C.S.T. Commussion has airecady identi=
fied these aregs in their report. It will be
more appropriate to dzcfare those areas
disturbed areas and 1ake necessary action.

S. BUTA SINGH : We are thinking
somewbat ancad of what y.u have sub-
mitced, Apart from the [ P.C., we shall
take steps under residual laws if neces-
sary, It is of no use to elaborate on it
at present.

The Centre has asked the Bihar
Goveroment for a time-bound action
Programme so that identified wvillages or
areas and identified gangs could be
sternly dealt with, Details of the Pro-
gramme will be received in a day or two
and immediate action will be taken. I want
to convery the Government's seriousness
in this matter, Crim.pals who indulge in
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merciless killings of Harijans will be
apprehended at all costs.

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrui): When the hon.
Minister inslted Jahanabad, what did the
Bihar Government speciiically ask for
from the Centre 7

S. BUTA SINGH: The Bibar
Government asked for para-military forces
only. As I said earlier—the hon. Member
was not present in the House at that ume
sending forces alone will not soive the
problem. The entire locai system has to
be geared-up. A situation, o which no
action is taken even when weapons are
snatched from the police in the vicinity
of the police station calls for an over
haul of the system, For this purpose, the
Centre asked the Bibar Government to
submit a plan for approval. The hon,
Member has watched the develop-
ments in Punjab from  close
quarters. Ordipary po'ice cannot handle
this situation, A special force 13 peeded
for this purpose. The Government will
consider ways to liquidate the 2-4 gangs
which bave been identified.

[English]
14.54 hrs.

[SHRI ~ SOMNATH

in the Chair]

RATH

SHRI JAGANNATH PATTNAIK
(Kalahandi) : The hon. Home Minister,
while intervening, mentioned that nobody
was coming forward to give any 'nfor-
mation, From this, I drive the conclusion
tbatnactually. the downtrodden people are
under the grip of terror thzre, and that
there is no sense of security. Our first
and foremost duty is to bring a sensc of
security in the minds of the downtrodden,
the Harijans and the Adivasis there,

On the 19th August, ‘i.e, yesterday,
the Prime Min'ster pimself has used this
word with regard to the Jehanabad inci-
dent, wiz. that this is a blur on th= face
of the pation, and we hang our heads in
shame,
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{Shri Jagannath Pattnaik]

That is the {celing of any general man
who is a believer of human dignity, who
is a believer of democracy and socialism
because democracy and socialism and
human wvalue canpot progress, cannot
exist with . this type of inhuman and
shameful existence and ecopomic and
social inequalities.

It is the belief of many persons that
with the growth of industrialisation, with
the growth of mass literacy and with the
growth of urbanisation, gradually the
caste system evaporates, But, unfortuna-
tely, the hon. Minister himself has admit-
ted it and the statistics of the Fifth Report
of the Goveroment of India also shows
that it is true, The comparison is like
this. The number of atrociti¢s on Herijans
was 13,976 10 1979; it increased to 14,834
in 1983; the growth is 6.4 per cent. The
number of atrocities on Adivasis was
2,134 in 1979; it just increased to double
the figure In 1983, Taking the analysis
for the whole country, 1 am not going
into the figure and into the names of the
States because I have no time. But for the
purpose of genersl inference, 1 conclude
like this. Where the land reform is
not implemented properly. where there is
a feudal culture, where there is economlc
exploitation, the number of atrocities is
more, This ‘s a general conclusion that
I draw taking all the Reports into

account.

Secondly, we know that SC&ST are
mostly agricultural labourers, and tenants
also. So, the crux of the problem is that
when they demand their basic rights. when
they demand their minimum wages, there
is a confrontatlon because the land-iords
do not want to give them their mmmum
wages. When they demand social justice
or any other justice, it means that they
are deprived of thelr legal rights, because
they are not getting their minimum wages,
they are not getting their iegal rights,
they are oot getting thair share from the
crops. Actually, this is the position where
this confrontation comes 1m and these
atrocities take place. Here I wlil  differ
with my friend Mr. Yadav because he told
that atrocities are not only being commit-
ted on Harijans but Harijans are also
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committing atrocities on other castes, But,
here, that 1s not the basic philosophy;
that 1s not the spirit in which we are
discussing these things here. Should we
not go back to the historical and proleta-
riat revolution of 3000 years of this
country 7 Is there any other caste which
looks down upon a caste because that
caste belongs to a pacticular caste 7 Is
there apy other caste which prohibits a
particular caste from enterirg finto a
temple 7 1s there any caste where 300
people are killed on psychological basis
because the people of the other castes
are in thousands ? There is no question
of physical fitness or something like
that,

In the Constituent Assembly, taking
all the aspects into view, the learned

* Members, in order to save the

prestige of the country, in order
to g ve minimem  bas'¢c human
digmity, gave some constitutional protect-
ion to these pecp’e, not for nothing. but
because they were rocially exploited for
lopg. Then it was further amended in
1951: that was the first amendment. It
reads as follows :

“‘Nothing in the Article 29,
Clause 2. shall prevent the State
from making any special provi-
sion for the advancement of any
socially and educationally back-
ward classes of citizens or for the
SC&ST.”

Then Pandit Nehru said in 1954 in the
Congress Parliamentary Party meeting as
foliows ; 1am not quoung the entire
quotation because i1here was no time; 1
am quoting only the last sentence.

«[f we don’t equal.se, undoubte-
dly casteism will flourish in a
most dapgerous way.””

Now, 1 am quoting one sentence from
the judgement of the Supreme Court
given by Mr. Justice Gajdendragadkar.
There 18 no question of economic exploit-
ation. I will mention that there is no
economic justice at all. It is the main
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road for justice, but the actual way is the
social way.

15.00 hrs.

Mr. Justice Gajendragadkar, ex-Ch ef
Justice of the Supreme Court of Intia, 1n
a judgment had said :

“Class accordicg to the dictlon-
ary meaning shors the division
of society accordng to status or
rank. In ~ the Hindu social
structure ‘caste” unfortunately
has an important bearing deter-
mining the status of the citizen, ’

This is the class characier ¢f the social
expression, That is why the basic question
of economic and socisl backwardness of
the downtrodden and e:pecially the
Adivasis and Harijans this 1s pot looked
into anvwhere, But we could not ignore
all those things Anywhere 1f there are
killings of any caste, anywhere, that is
inbuman. Evenifa guilty person ora
murderer is charged without a tra‘, that
is also 1llegal. That s the crux of the
prob'em here. That is not what we are
discussing. Even today also Shri Sankara-
charya of Puri had said sowething
Actually, there can be no rel'gicn  which
distinguishes man from man. The Hon,
Speaker also said it on the other day. But
Shri Sankaracharya till todav had been
advocating something else.

Shrimati Meira Kumar on the other
day, emotionally hut logically said that it
was only due 'o the H:ndu society that
some Harijans were copveit.d into Islam,
and due :o the upper class explollation
towards them and they had to take drink-
10g water from some other source and
also had to go to some other areca to do
their Yamaz. The Harijans were forcibly
converted because of the react'on to the
exploitation by the upper class Hindus,
Shrimati Meira Kumar rightly said that
this was oot the probem of the caste
Hindus only, but definitzily due to the
conservative and tundamentatist class and
conversion of Hindus those who were
advocating their cause. I must say that
this 1s the problem «f the whole Indian
society,
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Shri Buta Singh was mentioning about
some stringent action to be taken. There
was a special law 10 give protection to
Harijans 10 the acncient Hindu socicty.
Many laws, many amendments and maany
provisions are there but the problem is
they are oot being implemented properly.
Secondly, the persons who are in charge
ol impiementung them, whether they are
economic reforms or land reforms, or law
and order situation, they are having such
a class churacier, their education is such
that they them.elves have an unfriendly
attitude and outicok towards the Harij-
ans. That is why despite the legal pro-
visions they are not gerting groper
justice.

When we, the politicians, come across
some administrative matters, the officers
say, that the poluiticians are interfering.
True, day to administrative affairs, let the
Collector and the SP, let them manage
and mamntan the iaw apd order in the
district, But if they utterly tail 1o protect-
ing the rights of the Harnaas, s it oot
our right to take action and to sec that
they are least suspended 7 Are they not
accountable tor 1t ?

I was hoping that the Home Minister,
wiil come forward with a statement and
say that he was goiog to take some action
agarr st some of the top officers those who
arc 10 charge oi 1aw and order,- But I was
really sorry not to find any such thing in
the hon. Minister’s statement. [ hope
that in the future the Home Minister will
give a categorical assurance to the House
about this, Our Prime Mioistsr has ex-
pressed his anguish on behalf of the whole
pauon. We do hope that in order to
create a sense of security and confidence
some strong mecasures wiii be taken so
that the Harijans those who are in the
grip of fear some vested interests will
get a sense of security 1o their minds.

I suguest that some strong action
shoud be taken, that spec:al courts should
be set up for this and the guilty should
be punished so that the persons who are
guilty do pot go scotiree. They say,

[Translation]

“What harm can they do to
us 7"?
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This type of feeling should not be
there, and they should not be allowed to
commit the crime and get away,

Sir. [ agree with Shri Ramswaroop
Ram hundred per cent tha: there should
be punitive tax on those people who reside
in those areas, who hazve wno human
courage to come and protest when a poor
girl or a woman is being raped. All of
them should be found guity of this
Immoral act so that they also realise that
they have a sense of citizenship and
a responsibility towards the society. This
also should be borne in mind.

In Military, Driver training and other
technical works, more and more reserva-
tion should be given to these people.

Finally I would like to say that we all
should be ashamed of an incident n
Jehanabad and 1he Government shoulid
come forward with the most stringent
action in the form of a legisiation and its
execution, so that the down-trodden
people, the sons of the soil will have a
sense of security, Otherwise, our democr-
sny, socialism, our achievements and
observance of 40th year of independence
will not be of any consequence.

[ Transiation]

CH. SUNDER SINGH(Phiilaur) :Mr.
Chairman Sir, standing bere in the House,
1 would like to urge the Government,
through hon. Shr S. Buta Singh, to pay
a compensation of Rs. 2 lakhs to the next-
of-kin of a Harijan who is killed. Hon.
Members make a lot of noise when Hari-
jans are kilied, asking the world at large
for sympathy. But who really sympathises
over a Harijans's death 7 Certainly not
everybody in ths world,

Io Punjab and Haryaoa, I got Land
allotted to Harpans after taiking to Pandit
Jawaharlal Nebru. Harijans are such
that they are content even if they receive
Rs. 500 out of the Rs, 1000 they are entit-
Jed to from the Government. This s the
plight of Haryans in our country. Where.
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ver Harijans are killed the Congress (I)
M. L. A. of that area should be beld res-
ponsnb‘je It is their carelessness which
allows these crimes to continue,

In mwy constituency, besides myself
these were two Jat Harijan candidates in
the electoral Jray. I defeated both of them
and won the election, 1 told the voters
that they should vote for me if they wan-
ted to see my rivals defeated, The ten-
dency of both the rival candidates to fight
with Harijans left a bad impression on
the people over there.

Pandit Jawabarlal Nehru had once
told me that it I stopoed opposing him he
would make me full-fledged Minister in
his Cabipet. But I did not agree. I told
him that if he did not want me ta oppose
him he should allot land the tillers. Paondit
jt acceded to my request and allotied land
to landless people of Haryana and Punjab
Today thete people fight among themseives
and kill Harijans. When a Harijan 13 killed,
his familv should be paid a compensation
of Rs. 2 lakh and not Rs 20,000. This
will help in checking atrocities on them.

Io most of the States, Congress (I) is
in majority. The masses have voted for
it in order to get benefits. not for perpetr-
ation of atrocities on Harijans, The Con-
gress (I) being in power, it shou'd hold its
local M.L.A. responsible for Harijan kill-
ings in a particular area, The family of
every Harijan killed should be paid Rs. 2
lakh as compensation. Landlords in willa-
ges are responsible for these incideots.
The class which has been oppressed for
centuries needs to be uphifted,

When 1 was nota Member of Parlia-
ment, I too was denied entry into temples
& gurudwar as. Thep I collected a few men
belonging to my caste in Hoshiarpur and
we all proceeded 1o the temple. We told
the priest that if he did not Jetus in we
would all go to a mosque. The temple
priest asked us not to do so.

I urge the Central Goverament to
increase the financial assistance from Rs,
20,000 to Rs. 2 lakh. The offerders should
be severely deait with,
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At the time of elections, politicians
woo the poor Harijan voter with tall
promises. Later, when these** politicians
succeed in achieviog their objective, they
fall to keep their word,

This is a surprising thing. Whatever
is happening in our country is pot good,
it the Government wants to stop the atro-
cities on Harijans, it should provide for
severe punishment to the perpetrators of
these atrocities,

The Lapd allotted to poor Harijans
after my Pessistent efforts during Pandit
Jawahar Lal Nehru’s time has been cor-
pered by some vested interests The Land
Reforms Act bas not been properly imple-
mented. People who own land are riven
a lot of importance but the Landless are
treated with disrespect.

Ouar Ministers do not do anything
worthwhile, They give importance only
to those who cap benefit them in some
way, Thoy make tall claims about their
sympathy towards poor Harijans. When
it comes to actually working for the we'-
fare of Hanjans, thzy back out, In my
constituency also numerous atrocities are
commuted on Hanjans, No**comes to their
belp. 1f the compensation amount is in-
creased to ivs. 2 'akhs the Harijans will
consider the Government as their bene-
faction,

In the end | thank you for giving me
some time to speak.

[English]

MR. CHA'RMAN : Unpparlimenotary
wards will not go on record, I will exam-
ine an.d cxpunge them,

[English]

SHRI PIYUS TIRAKY (Alipurduars):
Mr. Chairman, Sir, this has been the
routine work of the Parliament that
fm every session we are discussing
about the atrocities on  Harijans
and 4divasis. We all must have to find
out the reasons for these atrocities that

** Expunged as ordered by the Chair,
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are going on upabated. Even after half
a ceotury of our Independence, these
things are going on. That is shameful on
the part of the Government and our
country. We must be ashamed of the
situations of this kind,

We are speaking about the killings but
what for thess people are killed, we are
not thinking about that. The only reason
I think is that the condltion of these peo-
ple who are the rea! workers, who are the
builders of India, who are called for whe-
pever some heavy work or manual work
is required to be done, who are working
very hard everywhere. even in Delhi and
in other big cities also, is the lowest in
the society. They are neglected in the
society— socially, economica'ly, re igiously
and in every other manner. Thay are
still treated as sub-bumans. That is why
this kind of atrocities are going on. Now,
what is nceded to be done ? I have very
often told this House and the Mipister
also that these people must have political
power. Without political power they
cannot stand, That s the only reason
why these people are so much neglected
and so much barassed by the people who
have the polincal right to govern them-
selves. We have to see who are the
killers--whether they are H:ncus, Mus!ims,
Sikhs. Buddhists, Jains or ot some other
religious group, or whether they are
Brabmius, Kayasths or of some other
caste; as you know, there are so many
castes in India  So, that should be iden-
tified castewise, religiously and politically
also. I ask the Home Minister who are
the killers and wnich party do they belong
to. Who arc these Zamindars apnd which
party do they belong to? Mr. Home
Minister knows who are they. Zamindari
pratha s still goiog on in Bihar, though
long ago 1t had been abolished Who are
these Zamindars ? They are the- Cong-
ress secrelaries presidents and organisers
of the area. Can the Party have the guts
to expel them from the Party 7 I do not
think so. It is oot my party, the RSP,
which is involved ':n these killings. It is
oot the CP1 or CPl (M) people who
arc involved in these hillings, They
are the Congress men. Just enquire
about it. The Party should see what
for the people are following the Party,
The Party should pratect the rights
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of the individuals to live as human beings.
(Interruptions). Let me speak, later on
you can have your say...(Inierruptions).

SHRI CHINTAMANI JENA (Balasore) :
Sir, 1 strongly oppose this (Inzerruptions).

[Tanslation]

SHRI K. D, SULTANPURI (Shimla):
It is not proper to criticise another Party.

(Interruptions)
[English]

SHRI PIYUS TIRAKY : I am asking
who are these people. (Interruptions)

S. BUTA SINGH : I am sorry I have
to rzact to the hon. Member's remarks.
Let him not on the track that he is trylng
to project in this House. When the whole
thing is investigated you will know that
the boot will be 1n the other leg. I am
sure let him not take this pious stand
here on the party-lines, especially in these
districts what has happened, let him not
say because it is premature and it is under
investigation. I do nol want to name
anybody or any party. But let me teil
you that no political organisation in that
area is free from this activity. Somehow
or the other, in the name of the so-cailed
left-extremists, some of the progressive
parties are also involved in these thirgs,
I do not want to name the party. There-
fore, I would appeal to the hon Member
not to mention and political party by
name because it will be an exercise in
futility and also it will jeopardise the
investigations. If he is referring to Cong-
ress, I am sorry for the purpose of the
debate he can refer to this, but I can
repudiate all the charge; made against the
Congress Party, against the Congress office
bearers. No Congressman can stay in the
party if he indulges in such a kind of
activity.

SHRI PIYUS TIRAKY : I am not
blaming any perty., But we work in
political parties, In India so many parties
are there, T would request the Home
Minister to identify those people and
which party they owe allegiunce to. That
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must be identified, I am saying that
because most of the influenced people
here in Bihar, T supposs2, are the followers
of the ruling party. They may not be,
but they should be identified because first
In the beginning muslims were seeking
help for their protection. Raligiously
they were one group and in this way the
religious group is now nowhere to protect
its own community members. Now, the
political parties are supposed to protect
their members. But who are these follo-
wers and which party they belong to ?
Naturally all the people are supporting
either one party or the other party. That
must be isolated from the party and from
the society itself and if it is so why don’t
you ask all the parties who are involved
whether they are working there, they are
having meeting there or finding out what
is happering there ? Bihar is the State
where casteism is followed vigorous!y and
what kind of policy are, they following ?
In Bihar, the Police personnel, the Magi-
strate, who are in charge of the particular
region do not be.ong to Scheduled Caste
or Schzduled Tribe community. Tam Bihar,
so many ecducated people belonging to
thise communities are there. But they have
been ruied by others. In West Bengal,
one iribal is a Commissioner who is in
charge of Jalpaiguri Division. Likewise
the people in Chota Nagpur 2nd Santhal
Pargapas can be protected. Why don’t
you put the Scheduled Caste and Schedu-
led Tribe persons in Police Service there ?
When atrocities are ccmmitted there, why
don't you deploy a reglment, if not Sikh
regiment, Scheduled Caste regirent or
Scheduled Tribe regiment ? What prevents
youto do 1t 7 If you have a little thin-
king about giving protection if you make
a person belongiog to this community a
Min:ster in charge’ cf this subject, the
District Magistrate or the Commissioner
who can take case of the tribal people and
the Scheduled caste people, they can be
protected and prevent atrocities perpitra-
ted on them. 1f you brlog in casteism
and relipion in the administration and
divide tbem, bow can Yyou protect the
people. Muslims are killed like this and
other people are killed in this way because
at the entry poiot itself casteism and
religion and class are brought in. If this
is not the class organisation and the poli-
tical party caopot protect its members,
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then it is not at all a political party.
They are taking shelter under the admini-
stration and they are killing the small
people, poor people and innoceant
people. So, it is a wvery big
rot inside aod Bibar politics is of
cesteism and exploitation and zamindari
pradha iz still going on there. So, itls
not enough just to send a few more mili-
tary or a few more para-military persons
to save these people. Why don’t you
give arms to Schedu‘ed Castes and Sche-
duled Tribes people 7 When you are
giving arms in Bibar 10 Zamindars and
other people, give the arms to them also.
No community and no caste can be saved
by the police and administration They
can be saved by their own strength and
_the strength should be given by the Gove-
roment. And what 1s the meaning of all
this bere, Sir ? Suppose this Gevernment
and the Bihar Government are ihe well-
wisher of Scheduled Castes and Scheduled
Tribes. But bow many educational insti-
tutions they have opened 7 Some missio-
paries have opened educatiopal institu-
tion. Ifthe missionaries have not g-ne
there, they would have been stil! naked :n
that area and would have been explontead.
What is the remuncration they are getting ?
Their priest was arrest=d, (heir well has
been poisoned and there are so many
other atrocities that they cannot go there
with their social activities to serve the
poor people, This kind of politics is goiog
on there only to threaten these pzople and
suppress their pelitical rights and socia)
rights. (Interruprions),

You know the tribale people speak
different lapgunges  All the languages of
India are forelgn to them. They have
their own language, And whv don’t vou
rightly take the decision to introduce Eng-
lish for their education purpese? Why
don't you start 11 10 Chotanagpur and why
don’t you see that English 1s the language
for their education purpose ? If you
want to bring them into the mainstream,
this is the work you have todo, Now,
what is happening 7 People here say that
the missioparies should be driven out

_because they are doing bad work there,

This is the slogan of some parties and
interested people. This is the condition.
Missionaries are welcomed in Delbi.  All
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the big people send their children to
missionari schools,

MR, CHATRMAN : No further. The
Mimister has to reply. Please conclude,

SHRI PIYUS TIRAKY ; Only one
minute, Sir.

They are welcoming missionaries in
Deihi and other places because the Mini-
sters will get their children admitted in
their schools. 1f the missionaries go 1o
*he tripal arcas aud jungles, you say that
they will exploit these people and they
should not be secnt there. Then why
doesn’t this Government say that all the
missionaries should be driven out from
Bombay and other blg cities to go to the
jungles? Can you say like that? But if
the tr.bais aid schedu’ed castes people go
to the English schools they can be educa-
ted properiy. And your Goveroment is
asking these people to learn the regiopal
language and the Ruling class should learn
English so that they can occupy the posi-
tions and even come here in Parliament.
This is the thing gomng on. How can
you save .he poor pcople, the Scheduled
Castes and the Harlijans and other back-
ward classes 7 Your policy is totally
wrong. In Bibhar the Congress has failed
to protsct the mights of the tribals and
Har jans. They have no busibess to
suppress them. 1 thank you. Sir,

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RA).
ENDRA KUMARI BAJPAI) : Mr. Chair-
maop grateful to all the Members who have
particrtpated in this debate. They have
made some very useful suggesiions and
that results in makme all our policies and
decicions in future. But let me tell the
hon. House that our policy from the
very beginning of iidependence is quite
clear and I do wnot agree with the last
speaker that our policy is totally wrong.
When we you got independence and
Coogress Government came into power,
we adopted the policy which is sl
continuipng, There may be some short-
falls, there may De sowmetimes, you can
say, some atrocities, this and that, But
when you evaluate the whole thing how
we have made the progress in the last
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40 years, then you will be able to say, it
is not only the black side of the picture
but there is other side also. I am really
pained that every hon. Member who
spoke about the atrocities had pa'nted
only one sided picture and nobody has
said what welfare work bas been done,
what is vur edacation policy, what is our
developmental policy. how we are able to
eradicate untouchability and how we are
working for the people who are the poorest
of the poor so that they can come out of
the poveriy hne. All these things have
been forgotien and Members have spoken
only of the atrocities

We are committed to protect them. I
must say, in the beginning that the
Government is totally committd to fally
protect and sefeguard the interests of the
scheduled Casres and Scheduled Tribes.
I would Jike to be wvery categorical on
this basic issue. Irrespective of which
State in which he offzoce {is commtted,
the stand of the Central Government in
this regard is very clear. We are conscious
of the social disnarities and economic
disparities from which they suffer, which
make them vulnerable 1o exploitation and
harm by othzrs, Any atrocity on these
weaker sections of our society is not only
a matter of shame and apxiety but ako
a bfot on the riraduion of ahimsa which
Gandbiji taught us. So, I want to be very
categorical on this point and our Govern-
ment is comm'tted to this. One of the
hon. Members was saying that, at least,
you give us protection. For giving pro-
tection, Government 1s commiited and
nobody should think that Government 1s
not aware of all these things,

As you bhave all mentioned, only
vesterday, when the hon. Prime Minister
was speaking from ithe rampart of Red
Fort. be mentioned sbout Je¢hanabad
fncident, That means, the Prime Minister
bimself and so our Party is wvery much
concerned about this. The Prime Minister
has drected us, as hon Home Minister
tas sard just now, and we all had gone to
Jehenabad and we had high level metting
there. We will try that in future sach
incidents do oot take place and are avoi-
ded and we take siringent action on such
things.
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But as things stand today, we should
not take only the pessimistic side of the
picture but the other side a'so, We have
to try and try again and we o ust go on
these lines, by which the Scheduled
Castes and the Scheduled tribes
can come up from condition which is still
prevailing in our country. Though
Government bhas passed P.C.R. Act and
under the P.C.R. Act, people are convi-
cted, FIR is lodged whenever there are
atrocities in all the States but still there
are acquittal also We have to see what are
the causes of these atrocities, why these
thinks continuing and why Scheduled
castes and Scheduled Tribes are subject to
such etrocities. As some hon. Members
said there are some historical. social and
economic reasons aod to remove these,
Goveromment is trying to bring about their
economic development and to educate
them, so that they come out of their social
backwardness and at the same time, we
have to see that these peop'e who are the
worki g class, agrcultarists and Jlandless
labour, get proper employment and they
are engaged in their iobs,

One point is mentioved again and again
that the people in Bihar and elsewherc,
specially io Bibhar, are not gett'ng ths
minimum wage at al' and it is not imple-
mented properly and that there should be
min'mum wage an¢ when Scheduled
Caste labour ask for m:nimum wage, the
higher caste landiords or agriculturists,
the big farmers, beat them or put all
sorts of atrocities on them. The Mini-
mum Wages Act is more or less applicable
in all the States.

In Bihar, Rs. 10/-is fixed as minimum
wage for agricultura! and landless labour.

In UP, Rs. 11.50 to Re. 12 50.

In Madbya Pradesh, Rs.1i/-.

In Andhra Pradesh, Rs.8.50 to Rs.
11/-.

In Karnataka, Rs.9.50 to Rs 11 50,
In Kerala Rs, 12 to Rs. 50
in Punjab, Rs. 18 to Rs. 48.

Io Haryana Rs. 16/-t0 Rs. 25 plus
food and Rs. 20.80 without food,
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In West Bengal, Rs. 16,34,

That Is the minimum wage fixed for
the landless Jabourers, 1n these States.

Minimum wage is fixed and States are
trying to implement it. But it may be, I
I do not rule out, that in some places
these labourers are not given the proper
wage and that may be one of the causes.
This discuss'on started with the Jehanabad
incident, In Jehapabad, while we were
discussing about the June incident, last
Thrusday night perhaps, agawn second
incident took place and it 1s the concern
of all and we had gone there 10 visit that
village where atrocitits were committed,
One of the cauces of the immediate
murder and lootiog and all these things
was, we were Lold, that somebody wanted
to have rilegal bbatti. They make this
Dest sharab bhatts in those willages.
There were only four houses i1n that place
where the pharry 18 situaied, These Sche-
duled Caste families objected to that,
Because they objected to that, last year
that bhatti was demolished. But those
persons who were having that or runoing
that bhatti were very aogry with those
families. They went there, then they
murdered, looted their belongings and
all tyoes of atrocities were commitied.

Sir, there are gangs operating in some
of the blacks in Bthar. As the hon.
Home Miicter has stated, these gangs
are abetted by polit'cal extremists groups
and thesz are the extremist groups which
have go: affilation with some of the
politica] parties. As the investigation is
goving on, I wil not name the political
party. But it 1s because of the polhitical
support and politicat support of these
leaders of that area, these types of things
are going on It iz not that the Scheduled
Caste peopls in Jehanabad were tortured
only because they were Scheduled Caste
people,

SHRI HET RAM (Sirsa) . Sir, I am
on a point of order,

MR. CHATRMAN : What 1is your
point of qrder?

SHRI HET RAM : The atcocitles on

SRAVANA 25, 1910 (SAKA)

Rule 193 451

Harljans have been there prior to the
existence of red parties..,

MR CHAIRMAN : There is no poiat
of order. Please tell me if any rule has
been infringed.

(Interruptions)

DR. RAJENDRA KUMARI
BAIJPAI : Sir, I bave not pamed any
political party,

MR. CHAIRMAN : You wanted
clarification. This 1s not a point of order.
Plecase wait. I will give you a chance
after the Miunister's reply is over.

DR. RAJENDRA KUMARI
BAJPALI : Sir, some of the hon. Members
bhave 'raised certa:n points, I would Lke
to give some ioformarion about those
poiats. One thing '8 that Shri Tulsi Ram,
smt. Bibba Ghosh Geoswami, Shn K.D.
Sultanpuri Shr: Ramashray Prasad Siogh
and Shri Kammodllai Jatav had all refer-
red to the need for the speedy imp!ement-
ation of land reforms specially in Uttar
Pradesh and Bibar. They said that the
issue 1s regarding land and that is one of
the main causes for the atrocities. As
you kpow 3ir, it was Smt. Indira Gandhi
who had started this land reform and
during ber time it was impiemented by alil
the States. I agree that in ali the States,
the land reform is not very satisfactory.
But at the same time, I will say that the
States have tried to dot. In Bihar and
Uitar Pradesh they still peed speedy im-
plementation. But it is not true that no
action is being taken in the distribution
of eeiling surplus lands to Scheduled Caste
people. I will give some figures is thus
regard.

In Bihar, ull the end of 1987-88, 1,50,
727 acres of cetling surpius land was dis-
tributed. Out of this 78,312 acres were
distnibuted to Scheduled Casie people
which is over 50 per cent of the total land
distributed. The number of Scbeduled
Caste families covered was 98,282, Durning
1988-89 we have a scheme-13.845 acres of
surplus land allotted to Scheduled Caste
tamilies is proposed to be developed a1 a
cost of Rs, 13045 lakhs, We bave dis-
tributed the land not only in Uttar
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Pradesh but at the same time in Bihar
also. In Bihar. we are trying t» develop
those lands which have been distributed
to Scheduled Caste people there. The
poor people are facing all those problems.
Atrocities are commitied in some blocks
& in some djstricts It is not that in all the
districts, there are cases of atrocities. In
the Magadh area of Bihar there are some
districts like Bhojpur, Nalanda and some
parts of Jehanabad which are affected.
Jebanabad is altogether a mnew district
which is affected. At the same time,
Goverrment has distributed Jand and
again it is trying to look to therr diffi-
culties. In Uttar Pradesh, till May 1988,
1,96,567 acres was allotted out of which
1,42,650 acres was distributed to 1,49,927
Scheduled Castes families. Thus about 70
per cent surplus land allotted was disini-
buted to Scheduled Casres. In  1988.89,
Rs.44 lakhs is proposed to be used for
developing land allotted to Scheduled
Castes. Parra has been given and then
possession has also been given. It is pot
that only land has been allotied. But
Government has secn that they get pos-
session of the land as a'so the land s
developed. So, 1itis a pew scheme that
we are trying to provide to  Scheduled
Castes familles so that they can have the
full benefit of the land distributed.

Now, some of the districts in Bibar. ..
(Interruptions)

SHRI BALWANT SINGH RAMOO-
WALIA : Are you satisfied?

DR. RAJENDRA KUMARI
BAJPAI : No. This :s not ¢« question of
satisfaction. Action is going on: imple-
mentation is going on. They need more
speedy implementation and every year,
programme is taken up by the Govern-
ment. It is not that we wiil stop in some-
where. It is a4 conlinuous process.
Wherever there is surpius land it will be
distributed.

Ia Bibar, legal aid is provid=d to .

Scheduled Castes who are involved ip
litigation arising out of uptouchability,
That is the PCR Act. If there is any
atrocity, legal aid is provided. During
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1985-86, a sum of Rs 3 60 000 was spent
on it and persons with annual income of
Rs. 3,600 are cligible to get legal aid.
This is in Bibar.

Then about the. appointment of
officers. For that, officers have been
appoinfed for initiating supervision over
prosecution under the PCR Act. A Hari-
jan Cell bas been established in the Home
Police Department under the officer of
the rank of DIG. Besides that, a Harijan
Adivasi Cell has been established at State
level in the Hom= Department. Such cells-
have also been established at divisional,
district sub-divisicnal and block Jevels. I
have seen In Bihar, there are Thanas
where it is  written ‘Harijan Thanas’
(Interruptions)

SHRI BALWANT SINGH RAMOO-
WALTA : You have given the statistics,
Bu the rzal problem is that..,
{Inrerruptions)

MR, CHAIRMAN : Let her comp-

lete.
(Interruptions)

DR. RAJENDRA KUMARI BAJPAI:
In Bihar. the Government is trying to
tackle this problem. (Interruptions)

SHRI RALWANT SINGH RAMOO.
WALIA : The problem is the land which
is given to a Harnan is being re-grabbed.

MR, CHAIRMAN : Let her complete,
You can bave clarification later on.
(L terruptions)

DR. RAJENDRA KUMARI] BAJPAIL:
The question is that the Gevernment bhas
distributed the surplus land, For the
development cf that iand, snother pro-

- gramme has been taken up. But as you

are saying, it is pot re-grabbed. For these
types of problems, arrangemenits have
been made and 1] Harijan Adivas Thanas
have been established, I have seen
personally some of these Herijan Adivasi
Thanas. Places l:ke Patna and Nalapda
are the identified areas where atrocities
are going on. These Thanas are establish-
ed and the Government is trying to stop
the atrocities. For that this arrangement
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bas been made. Nalanda, Rohtas, Bhoj-
pur, Gaya are also fidentified as the
affected areas. That is why in Gaya,
Vaisha!l, Samastipur, Bhagalpur, Mon-
ghyr and Ranchi the Harijan Thanas are
established.

SHRI AMAR ROYPRADHAN
What co you mean by Harijao Thanas ?

DR. RAJENDRA KUMARI BAJPAL
You were mentioning abow the special
court so that cases are cleared quickly
and justice is dune. So, they have esta-
blished Thapnas where the Scheduled
Caste peop'e can go and report, their
FIR is lodzed and they can get he!p from
the Government. from the District Officers
concerned. This arrangenent has been
made to meet out the difficulties of
Harijans, For the implemeniatica of PCR
Act this has been dope. It 1s not for
anything eise. One of the grievances 15
that the PCR Act is not implemented;
that is why this has been done.

One question was raigsed about the
monitoring, In Bibar they have done it.
To facilitate monitoring in ihe sub-plan
arcas, a Harijan Cell has been creaed in
the office of the Tribal Weltare Commissi-
oner at Ranchi. This Ccll has been
created to see that the tribal pioblem 1s
also solved.

SHRI PIYUS TIRAKY : Who is the
head 7 Is he a Tribal Commissioner ?

DR. RAJENDRA KUMARI BAJPAL
In the office of the Tribal Welfare
Commissioner one officer has been appoin-
ted.

The Bihar Governmen: is trying to
help SC and ST people. Bihar Govern-
ment s also trving to tackle thts problem.
For that, all these establishments have
been made. A Commttee called, the Civil
Rights Act Implementation Committee
under the Chairmanship of the Cheef
Minister of Bihar remains constituted
which reviews the progress of the varipus
schemes under the PCR Act, ..
(Inserruptions)
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You must understand the seriousness
of the problem. You must also understand
wbat the Government is domng to deal
with this serious problem, 1t is not that
the Government is just sitting idle and
doing nothing.

The PCR Act was breught to deal with
this, As you all know, in the Constitut-
ion under Article 17, untouchability is
abo'ished. But to make it practical and
effective the PCR Act was enacted in 1955
and one Commutiee at the highest level,
at the Chief Minister’s level, has been
constituted now 1o Bihar, They review

thiags periodrcally, They will chalk
out what further st¢ s should be taken.

Anotber Committee called Bihar
State Scheduled Caste Advisory Beard
under the chairmanship of the Minlster in
charge of the Weifare Depariment gives
vajuable suggestions to the Government
towaras mmprovirg the lot of Harijans.

1o Bibar, as the probiem is so serious,
the Government is also actively looking
after all these schemes, These Committees
are there at the M.nister’s level and at the
Chief Minister’s level. In these Commi-
ttees the members are MPs, MLAs and
prom-:enl sccial workers as nomipated
mzmbers. besices, high officlals of the
State Government are there. All the
public representatives are represented on
these Committees and they can give their
advice. Whenever there are certaln pro-
blems they can ra.se that issue 1n the
Committee  Certainly, their suggestioas
and advice will be listened to by the
Government.

Then there are special courts. Bihar
has taken care to constiture special courts
{n those districts where this atrocity pro-
blers is quite grim  Special courts have
becn se.-up at Paina, Hazanbagh, Muza-
fferpur and Purnea to try offences under
the PCR Act so that PCR Act is imple-
mented properly. These special courts are
already working in Bihar, These courts
are hcaded by judicial magistrate first
class. I do not want to go into the details
about the jurisdiction of these courts,
They have tried to cover almost all the
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idontified districts where this problem is
more. These couris hold circuit courts
according to their specified programme at
the respective sub-divisional headquarters
within their jurisdiction. So these courts
are not-only functioning at the district
level bat they also go further down to
the sub-divisional headquarters so that
scheduled caste peopie can take advantage
of their presence and hope for the justice.

Atrocity prone areas where untoucha.
bility Is prevailing have been identifie!.
The project of idenufication of untoucha-
bility prone areas has been completed by
L N Mishra Institute of Econcmic Deve-
lopment and Social Changes. So they
have tried to identify it. They bhave
published a report on untouchability in
seven districts where this problem is more
prominent. Untouchabiiity is an offence
under the Constitution., So we have to
remove it. We have to see that in the
coming years untouchavility is completely
removed from these distrecis. They do a
periodic survey also,

One of the hon. Mcmber mentioned
that what is the use of public schools
when scheduled castes people are not
getting help fromn these and they are not
admitted there, [ think it was Shrimati
Nawal Prabhakar who mentioned 1ihls.
Some of the newspapers have also written
about this, On 20cth July. 1988 I have
written to Shri Shiv Shanker that a
number of reports have appeared in the
newspapers that sebeduled caste and
scheduled tribe students are pot being
admitted into reputed colleges like Khalsa,
Miranda House, St. Stephen, Jesus and
Meray and Hansraj in Delhi though the
Cantral Registration Centre of the Univer-
sity bad issued necessary adm ssion slips
to them to the extent of reserved quota.
My Minoistry bhas brought it to the notice
of Vice Chancellor of Delhi University
as well as the Sccretary, Education De-
partment, Ministry of Human Resource
Development so that proper action could
be teken in this regard. So we have
already taken up this matter and brought
it to the notice of Ministry of Human
Resource Development and, I hope, some
contrete sieps will be taken by these
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people. I hope that some concrete steps
will be taken by thess people.

16.00 hrs.

About Navodaya Vidyalays a report
has appeared 1o today's Potriof. 1 want
to say a few lines about thai. That study
has told that over 60 per cent Navodaya
Schools belong to thé wsaker sections,
More than two-thirds of the children
studying in the Navodaya Schools in the
country come from tne low incom? group
families. According to a study about the
socio-economic profile of the students,
neatly 41 per cent of the chiidren studying
in Navodaya Schools, started under 1he
National Policy of Education last year,
are from familes with iocome level below
the poverty line. Accordng to the study
conducted by the Navodaya Vidyalayas
Samiti, the annual income ol the fam.lies
of 20 per ceot of the students is below
Rs. 3,000. The stuly shows that in the
case of 20 per cent of ihe students, the
annual family itncome 18 oelow Ks. 6,000,
The breakdown along occuparional hnes
prepared by the NDC, shows that pew
educational schemss to provide cducation
of comparable quality to studeots from
rural areas on par with their urban
counterparts benefit @ number of families
covering a wide area, So, this 15 a recent
study. When this new education scheme
and Navodaya Vidyalayas schame were
launched, we had said that it wi!l benefit
the rutal popuiation and also the weaker
sections of the society. The siudy indi-
cates-it is very interesting and you must
know-that the parental occupatioos
include : agricultural labour 10 per cent;
general labour 8 per ceut; agricuiture, as
a who'e, 25 per cent; and business and
commerce 10 psr cent.

A remarkable feature of the scheme
reveals that the maximum benefit has
accrued to studeats from lower muddle
class families and children whose parents
are illiterate, So it bas gone to that level
pow. The Navodava Vidyalayas, I think,
will help all sections of the people living
in the villages. The study report indicates
that 50 per cent of them are scheduled
caste boys and girls. This is a very enco-
uranging laws,
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These are the things by which this gap
can be reduced. The Government is
against ali sorts of atrocities which we are
now listening about. But we have to see
how we can remove the causes of atroci-
ties “ One of the causes is poverty. Poverty
can be removed by eduocating them.
Education will bring them up and then
the gap will be reduced. So, these are the
efforts which the Government is making
to remedy the situation.

Shri Ramoowalia spoke about amend-
ment of the the existing list of scteduled
castes and scheduled tribes for {nclusion of
Ba#jaras end Rai Sikhs, etc. At this
stage I can only say that all representat-
ions and suggestiuns for inclusion 1 the
existing list of schedoled castes and
scheduled tribes are under consderation
of the Governmeut in the context of the
preposed comprehen.ive revision of the
bists of STs/STs.

Any ainendment i the existime list
can be done only through an Act of
Parliament in view of Articles 341 and 342
of the Constitution Well, I cannot say
that the by such-and-such time, it will be
done. Bul we are trying to expedite  the
process of a comprehensive Iist. I hope
that we wil! be abl'2 1o bring it before the
Par.dament.

SHR! BASUDERB ACHARIA : L:gis-
lation ?

DR. RVJENDRA KUMARI BAJPAL
I cannot give you a specific I'me. But we
are :ryirg u d we may try, (Interruptions)

SHRI BALWANT SINGH RAMOO-
WALIA .  fhe Goveinment expects 1hat
the comprehensive review wil be taken,
(Interruptions)

DR. RAJENDRA KUMARI BAJPAL
We will be coming and it will be coming
before Paillamect. Without Parliament
10 sessiou, 1 canpot announce it. We will
try to bring it in this sess.on [ cannot give
you the specific date about that.

Some of the Membess have asked to pro-
vide adequate economic assistance to SCs &
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STs 80 as to raisc them above the poverty
line. I do mnot want to take much time
of the House. You kpnow after indepen-
dence, the Government of India has
comm'tted itself to the rapid dev:lopment
of SCs and STs. It is our commitment and
it is our deiiberate policy to raise their
socio-economic level and for that we are
very much concerned. We are implement-
ing a'l our central policies. Whatever
policies which are formulated by the
Cepntral Government, are inplemented
throcgh the State Governments. There
are some schemes which are sponsored
directly by the Central Government, that
is, the centrally sponsored schemes, There
are schemes wheie 50 per rent finance is
from the State Government and 50 per
cent 1s irom the Central Government. |
will give you one or two examples that
considerable investment has been made
for their development though the strategy
of special component plan for Scheduled
Castes and Tribal Sub.P'an. The Tribal
sub-Plap was made 1n th¢ Filth Plan.
The Speclal Component Plan was for-
muiated ip the S:xth Pian. In addition to
that, we are giving special central assist-
ance as an additiopality to all these
programmes wbch are under Special
Componpent or Tubal Sub-Pian. Central
Goveroment §s giving some addittonal
finance also to gererate income and more
income generatinrg schemes are taxen up
under these schemes.  You all know that
we hav. aiso szt up TRIFED as an apex
body for ensuribg remuaerative prices lor
the products procused by the (ribals.
Tribals arc not getting the right remuner.
ative prices which they ought to get. In
between the coatraciors and the business
men who take advantage or their Ignora-
nce or their poverty, get the bencefit of
that. To avoid this for the tribals to  get
more remunerative riices, we have just
constituted this TRIFED and it is pow
working. This year some of the projects
which TRIFED has taken has given good
resu'ts, For example one prcject is about
the sal secd, The prices have goze up. If
it was Rs, 900 per tonne, they are getting
Rs. 1100 per tonne. Like that. it is
t:,oming up. I hope that after estabiishing
all the inffastructure this TRIFED wll
help io giving more remunerative prices to
minor forest products to tribals, We have
established like that now and the CaBinet
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has also cleared it. National Develop-
ment and Finance Corporaticn for SCs
and STs has been set up. We have regist-
ered it and tor that a special officer is
going to be appoinfed. They will start
working. Central Goverament will give
financial help to them. ~ In the beginning.
we have allotted Rs. 50 crores for this,
This Corporation will also come to the
rescue of the poor people and will help
in creating more jobs and moie income
to poor peorle When it is implemented
there will be a sea change and pz2ople
will understand our developmental progra-
mmes aod that would be the real answer
to all these problems of atrocities. When
these poor scheduled castes and schoduled
tribes will be economically better, nobcdy
will guestion them about their caste etc.
Qur society is dominaied by money power
and when these people will have money
power, they will also be treated as equal
people and this disparity i the society
will be removed.

Shrimati Meira Kumar wanted that the
Government shou'd provide bree legzl aid
to the victims of these atrocitics. I have
said that in Bihar it is aiready there, in
UP and other States this legal 2id is
provided under the Protection _gf Civii
Rights Act and the Scheduled Caste and
Scheduled Tribe people are helped in civil
and criminal litigaiion. We have also
taken care to compensate for the loss of
wages of the witnesses who have to attend
the courts. Those labcurers who go to
attend the courts for eviderce, they are
given wages for that day for cases under
the PDR Act. We have also suggested to
the State Government to adopt similar
schemes for off.nces under Indian Pepna;
Code where the wvictims beiong to the
schedulea castes and scheduied tribes,
We have suggesied that to the Siate
Governments.”

One suggestion was made the laws
should be made more stringent, 1 also
iee! that; we can review the PCR Act
and whatever lacunac are there, we can
remove them »#nd bring in fome moere
clauses and make 1t more stringent so that
the type of atrocities committed on these

AUGUST 16, 1988

Rule 195 464

people are brought under the clutches of
law, if not, already there.

Shrimati Meira Kumar, Dr. C. S. Tri-
pathi, Shri Ganoga Ram, Shri Sultanpuri
and some other Members wanted special
courts to be establhished for such cases, I
have already said about Bihar. In order
to dispose of such cases relating to atro-
cities as well as cases under the PCR Act
speedlly, we have issued guidelines to all
the States to set up special courts, Itis
not that there are no special courts now;
there ate 52 special courts and mobile
courts in various States, In Andhra Prod-
esh, there are 17. In Bihar 4, MP 11,
Rajasthan 8, Tamil Nadu 8 and Orissa 4.
Maharashtra has also agreed to set up
three special courts; Karnutaka has issued
orders to set up two special courts. These
States who do not have special courts are
go'‘ng to bave these, In UP one Magi'st-
rate has been nonunated in each District
for trying such cases. So, we are pursuing
the matter with the State Government so
that the Act is implemented properly and
those people who are indulging thems:lves
in committing atrocities or acting against
the PCR Act can be punished or convic-
ted,

An hon. Member, Shri V. Srinivas
Rao, wanted that SC/ST officers should be
posted in the senpsitive areas. This guide-
line has already been issued by the Cent-
ral Government to all the State
Governments, They are advised to
post officers belonging to SC/ST as District
Magistrate, Supsrintendent of Police, Sub-
divisionai officer and so on in the areas
identified as the sensitive arcas. We have
already sugeesied. from our side that the
Station House Officers belonging Hto SC/
5T shouid be posied o the sensitive Pol-
ice Stations. As you know. the DM of
Jahanatad is a Scheduled Caste person. 1
have already written to the Chief Minister
of all the States regarding the nced for
making administrauon sesitive and res-
ponsive towards the SC/ST. I have written
this etter to the Chiet Ministers of all the
States, This paraticularly applics to the
to p leadrskip in the State. The report is
that the State Governments have started
posting the SCIST officers in different
sensitive areas,
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Sbhri V. Srinivas Rao and some other

hopn. Members also wantsd that there
should be liberal issue of arms licence to
SC/ST so that they can protect themselves
when they are attacked. As far as the
guestion of issuing of arms licence is con-
cerped, there is no discrimination in res-
pect of the SC/ST applicants. Whosoever
is eligible, he is supplied with the licence.
It !s the duty of the concerned State
Government o see that these poor people
are not harassed 1a0d atrocity 18 not
committed on these helpless people.

S/Shri Y, P. Yogesh, Tulsi Ram and
Ganga Ram said that one of the main
causes of friction which to the atrocities
being committed on poor peopie was the
non-payment of mnimum wages. I have
already said that the Minimum Wages
Act is applicable in all t1he 19 States.
Some minimum wage is fixed for them but
the implementation part of this resis with
the District Aathorities and their super-
vising officers. We will again alert them
that they should strictly comply with
this,

Smt. Sunderwati Nawal Prabhakar
suggested that the system of scavenging
should be removed and that the local
Government authority should look after
the interest of the scavengers and swee-
pers. As you all know, we have a policy,
a scheme by which the scavengers will be
completely eliminated. Scaverging 15 in
a way linked to untouchability and it is
our clear poiicy, Government fecls that
scavenging o! dry latrine is a dehumani-
sing and obnox'ous occupation. We have
been pursuing a scheme for the liberation
of scavengers bv getting the dry latrines
converted into water-borne lauines and
rehabilitating the liternted scavengers in
the other dlenified occupation Under
this scheme 166 medium and small towns,
i.e. towns having a population of about 1
lakb, bave b:en taken up, Of these 32
towns have already been made scavenging
free, About 10,00. scavenvers have been
rehabilitated. The amount invested in
this programme upto the end of 1987.88
was Rs 37 13 crores. The ellocation for
1988 89 is Rs Il crores as agains' Rs 9.5
crores during the yecar 1987-88. The
scheme is being implemented on a mat-
ching grants basis with both the Central
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and State Goveroments spending 50 per
cent each. In this year and in the next
year in the Seventh Five Yeai Plan, we
wlll try to implement this scheme in as
many towns as we can, [ may reiterate
that we are very clear op this point and
we will be able to free all the scavengers
from this dirty job. There will be modern
and mecbanised type of latrilnes such as
the water borne latrin=s and Sulabh
Sauchalayas in all the rural areas., All
the houses that are constructed under the
Indira Awas Yojana and other housing
schemes are going to be equipped with
this rype of latrines  This is a clear cut
direction from the Government,

{Translatianj

SHRI JAI PRAKASH AGARWAL
(Chardni Chowk) : The time by which
this work 1s likely to be completed. You
might have fixed a target in this regard.

DR, RAJENDRA KUMARI BAJPAI :
It is quite difficuit to fix a target in this
maltter, but we are trying to achieve this
end as soon as posuble. Complerion of
this work depends on finance and many
other things,

SHRI JAIT PRAKASH AGARWAL :
If the funds have been allocated for this
purpose.

DR RAJENDRA KUMARI BAJPAL :
Funds are being allocatcd. As 1 have
already told. 166 towns bave been adopted
pnder this scheme, of which the work has
already been compteied in 32 towns.

{English]

We are takiog a whole-town-approach
in th's matter. First we have taken the
towns which have a population of one
lakh. After covering these towns, we
will them go to big cities. As per the
new municipal Act, no new house can be
constructed without a water borne latrine.
This is the ruls all over the country, As
regards the old houscs which do not have
modern water borne latrines, these also
should go in for this type of latrines in
the place of dry latrines.
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[Transtation]

SHRI R. S, KHIRHAR (Sitamarhi) :
Mr. Chairman, Sir, as the matter of Bihar
has been raised here and as I belong to
Bibai, I am fully aware of the intentions
-of the Central and the State Governments
and 1 praise the steps taken by them to
provide facilities to the harijans. Some
very good steps have veen taken to check

" the atrocities on the harijans. But here
the major thrust is on glving the compen-
satton on one hand and punishing the
Government officials on the other. In my
opinlon, there is one man behind all these
things and until e is apprehepded, atro-
cities on harijan cannot be stopped. Just
now, it was mentioned that many thousand
acres of fand has been distributed. I
upon the Government that there are
dozens of Members in Bihar Assembly and
in this House, who are -still helding in
their nossess'on, the land rendered surplus
after the enforcement of land ceiling act,
in the names ol their dogs cats or
-servants. On bebalf of the House, I urge
-upen the hon Min'ster of Home Affairs
to-get prepared a list of the lasded pro-
perty and other aasests of his party mem-
bers and get it investigated to find out as
to how many of them are still withbolding
the surpius lapd covered under the ceiling
and committicg atrocities on harijans. |
want a categorical answer from the hon.
Minister.

DR RAJENDRA KUMARI BAJPAI :
Regarding the clarification sought by the
hon, Member, 1 would like to inform him
that the laws enacted by the Government
conceroipg land ceiling are applicable to
each and everybody and if any cases of
their violation come to our notice, appro-
priate action wil' be taken on them. The
Governmant is fully committed to it.
There cannot be any deviation in it ..
(Imterruptions)

[ English]

An hon. member raised the question
of reservations. | agree with the bon.
member that we have not been able to
A1l all the reservation posts. With the
‘help of the Department of Personnel, we
can filf up-all these posts. We are making
all efforts in this direction,
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In theend, I want to mention just
ooe thing and tBat is sbout our policy
with regard to the Scheduled Castes and
the Scheduled Tribes.

SHRIMATI GEETA MUKHERIJEE :
Before you concivde, 1 want one ¢lari-
fication.

MR. CHAIRMAN : Let the hen.
Mimister complete her speech please.

DR. RAJENDRA KUMARI BAJPAI
About reservation, hon. Members were
saying that the posts are glven to other
candidates and they are not given to Sche-
duled Castes and Scheduled Tribes. The
Prime Minister has categorically said that
there will be no dereservation of the posts
which are reserved for the Scheduled
Castes and Scheduled Tribes At present
the rule is that if the appropriate candi-
date is pot available, they wi!l agan
advertise it. They will advertise it three
times and then only will request the Sche-
duled castes and Scheduled Tribes Comm.
i1ssion,

So I can assure the Hous: and the
hon. Members that the guidelines given
by the Prime Minister will be followed
and there should be no fear of dercser-
vation. We are tryine to fill up the back-
log.

MR. CHAIRMAN : Please take your
your seat, madrm. Mr. Het Ram. What 1s
ycur point for clanficatien ?

SHRI HET RAM . 725 per cent uf'
the unreserved posts sre filled. Now 1t
is sald that because appropnate candidates
are not available, 1t was cereserved.
*Approprigie candidates’ is a vague term.
The Reservatiop Policy should be if 10 per
cent Schedaled Castes are taken, propo-
rtionstely general candidates should be
taken. 1f 15 per cent Scheduled Castes
are taken, then only the candidates from
the gencral categoiy shou!d be taken.

DR. RAJENDRA KUMARI BAJPAL:
1 am saying this was the cordition, Now
the Prime Minmster has made it guite
clear that therc will be no dercservation.
So whatever reservation s there will be
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given to Scheduled Castes and Scheduled
Tribes,

Oane thing I waat tosay is that, our
cowatry is governed by the Constitation,
which is supreme pot Sapkaracharya or
Manu or for that matter acybody else, There
po ne:d of burning this Manu or anything.
Forget all these things, We are now in
the modern age. After independence we
arc governed by our. Const:tution which
is secular. It has given all the funda-
menta: rights to everybody. There is no
discrimipation under our Coastitution and
the Governmeat is commilted to that.

SHRIMATI GEETA MUKHARIJEE :
Duripg my intervention I drew the atten-
von of the Mimister for Home Affairs and
the Minister for * elfare giving very conc-
rete facts about the Chakradatu Police
Station...

THE MINISER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEYV) : I have taken

note of it, I wiil take action.
[Translation]
SHRIMATI MEIRA KUMAR

(Bijpor) : Mr. Chaiiman, Sir, just now
the hon, Minpister has said that there will
be no dereservation. But I am serzed of
a very specific case of U. P. 5. C. which
gave an advertiszsment for a reserved post
ip which the quabfications required fer
the post was Ph. D. in ecopomics and 10
years experience, 3} candidates of tbe
reserved category applied for that post.
Ali of them had the required qualifications
and one of them bad even some more
gualifications, He had 19 years experi-
ence, but ino spite of ail this, they were
rejecied in the :oterview and that post was
dereserved.

DR. RAJENDRA KUMARI BAJPAI :
Mr. Chairman, Sir, to set right the faulty
practice of the past and which happens
to come down to this date, It nas been
decided that posts will not ba dereserved.
Whatever has happened carlier, will be
recouped. [ request the hom. Lady
Member to give it.in writing. I will look
fato it,
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of N,S. (Amdi.) Ord. &
N.S. (Amdt.) Bill

[English]

THE MINISTER OF HOME AFFA-
IRS (S. BUTA SINGH) : Let the hon:
Member write to us. In cise we have.to
reverss.the decision. We wil) reverse the
decision, if necessary

16.30 hrs.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF NATIONAL
SECURITY (AMENDMENT) ORDI-
NANCE, 1988 AND NATIONAL
SECURITY (AMENDMENT) BILL

[English]

MR. CHAIRMAN : Now we take up
the next ltem. Shri Indrajit Gupta, Shri
Ramoowa'ia. Shri Narayan Choubey and
Shri Ramashray Prasad Sing are not
here.

Now Shrimati Geeta Mukherjee may
move ber resolution and speak on it.
([nteurrptions)

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Sir, | have now come

back. I had gone to the lobby, All my
baggage was bere.
MR. CHAIRMAN No, no. Mr.

Ramoowalia, your baggage wiil not speak.
The hon. Membera will speak —not their
baggage. Madam, you please proceed.

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Sir, | beg to move :

«That this House disapproves of
the National Security (Amend.
ment) Ordinance, 1988 (Ordi-
pance No. 4 of 1988) promul-
gated by the President on the
26th May, 1988."

] also oppose the National Security
(Amendment)  Bill.

The reasons for opposing the
Ordinance have beed Stated 1o this
House during the last two dcbates



